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BEFORE THE NATIONAL GREEN TRIBUNAL
AT PRINCIPAL BENCH, PUNE,
MAHARASHTRA

(under Section 18 read with Section 14 and 15 of
the National Green Tribunal Act 2010)

ORIGINAL APPLICATION NO.: 230 OF
2024

IN THE MATTER OF:

SUNIL RAMCHANDRA SHINDE
& ANR
..APPLICANTS

Versus

STATE OF MAHARASHTRA

& ORS
RESPONDENTS

Affidavit-in-reply on behalf of Respondent No. 3:-

1, Rahul Mahadeo Ingle, aged 38 years, Occupation:
Chief Officer, having address at Municipal Building,

ﬁ{ EF OFFICER

Matheran Hill Station Municipal Council

2_a 2ea Nalmad
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Matheran Hill Station Municipal Council, Taluka Karjat,

District Raigad, do hereby state on oath and solemn

affirmation as under:

1)

2)

3)

I am the Chief Officer of Respondent No. 3. I have
gone through the petition, and I am filing this Reply-
Affidavit on behalf of Respondent No. 3. I hereby
deny the contents of the application under reply unless

and until specifically admitted hereinafter.

As to Para 1, the averments therein are matters of fact
and are technical in nature and, thus, are generally

correct.

As to Para III (2), it is submitted that Respondent No.
3, Matheran Municipal Council (hereinafter referred
to as “MMC”), considers itself duty-bound to
implement the Principle of Sustainable Development
and the Precautionary Principle, as envisaged under
Section 20 of the National Green Tribunal Act, 2010,
as well as the Inter-Generational Equity Principle and
the Public Trust Doctrine. However, it is specifically
denied that there is any non-implementation of various
environmental laws at the hands of Respondent No. 3,
more particularly the Forest (Conservation) Act, 1980,
the Air (Prevention and Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986, and the

\

N

cms@ncm

Matheran Hill Station Municipal Council
Tal.Karjat, Dist. Raigad.
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4)

5)

6)

7)

Environmental Impact Assessment Notification, 2006.
On the contrary, Respondent No. 3, MMC, has always
acted in furtherance of the settled principles of
environmental law and for strict implementation of the

aforesaid Acts.

As to Paras 3, 4, 5, 6, and 7: The said averments state
the history of Matheran. The same do not require any
comments from this Respondent. However, since
ages, Matheran Hill Station has existed in a unique
manner. The same has been free of motorized
vehicles, and the only mode of transport has been

horses.

As to Para 8: It is incorrect to state that Respondent
No. 3, MMC, has no mechanism for treating horse
dung. Respondent No. 3 has taken multiple efforts to
treat and dispose of horse dung in accordance with

environmental laws.

The specifications and photographs of the same are
annexed herewith as “ANNEXURE-A” for the kind
perusal of this Hon’ble Court.

However, horse dung has been found to be unsuitable
for the said digester. In fact, significant damage is

caused to the walls of the digester due to horse dung.

\
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8)

9)

10)

11)

12)

Another method implemented by MMC for disposal
of horse dung is conversion into manure by aerobic
decomposition. However, it was found that horse dung
in such large quantities cannot be effectively

converted into manure by this process.

MMC had procured a pellet/briquette machine to
convert horse dung into combustible pellets. However,
the same was found unsuitable for household

combustion.

Further, the project to convert the same into biochar

by pyrolysis has not been successful.

It is correct to state that Grass Roots Research and
Consultancy, Mumbai, conducted thorough research
and prepared an “Environment Management Plan for
Matheran Plateau”, which was funded by MMR-
Environment Improvement Society. As to Para 9, the

findings of the said research are matters of record.

It is most respectfully submitted that the report
prepared by Grass Roots Research and Consultancy,
Mumbai, cannot be relied upon for the purposes of the
present petition, and any reference thereto is wholly

uncalled for. It is submitted that this Respondent has
o
(ﬁ%
EF OFFICER

Matheran Hill Station Municipal Council
Tal. Karjat, Dist. Raigad.
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13)

14)

taken every effort to pave the roads by laying clay
paver blocks for the convenience of e-rickshaws and
pedestrians. As of today, from Dasturi Naka to Regal
Naka, the work has been completed, which is about
three-fourths of the length of the main road. This has
greatly reduced dust. During the monsoon, every
effort is made to collect the dung and dump the same
at the designated dumping plot. It is submitted that
water from Simpson Tank is used by horses for
drinking purposes. However, it is not correct to state
that there is complete degradation of underground
water in the surrounding forest slopes from the
watershed. It is submitted that horse owners take care
of infected horses and dispose of dead ponies
appropriately. The water from Simpson Tank is not

used by the Council.

This Respondent is making every effort to ensure that
only licensed horses enter the jurisdiction of the
Council and, from time to time, the staff of the
Council instructs horse owners not to damage the

environment.

The contents of Para 11, stating that there are two
water reservoirs, viz., Charlotte Lake and Simpson
Tank, are correct. The water from Charlotte Lake

alone is utilized for domestic and commercial supply.
/‘?K
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Matheran Hill Station Municipal Council
Tal.Karjat, Dist. Raigad.
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15)

16)

However, the water from Simpson Tank is not utilized

for such purposes.

The contents of Para 12 are incorrect as stated. It is
true that Charlotte Lake and Simpson Tank are
popular attractions. However, the said attraction is
about 50 meters away from Charlotte Lake, and horses
are not allowed to enter the lake water. It is submitted
that drinking water to the entire Matheran Municipal
Council area is supplied by Maharashtra Jeevan
Pradhikaran, a separate statutory body constituted by
the State of Maharashtra, which raises bills and

recovers charges.

The contents of Para 8, as stated, are absolutely
incorrect, misleading, and hence denied. It is
submitted that the Municipal Council collects horse
dung from stables and streets and dumps the same in
land owned by Respondent No. 3, bearing Survey
No.29, commonly known as the dumping ground,
situated about 3 kilometres from human habitation.
It is further submitted that this Respondent has been
continuously making efforts to process the said dung.
The Respondent attempted to process the dung in its
biogas plant; however, due to technical challenges, the

same could not be achieved.

k%

Matheran Hill Station Municipal Coundil
Tal. Karjat, Dist. Raigad.
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17)

18)

19)

20)

21)

22)

As to Para 12: Maharashtra Jeevan Pradhikaran
processes water from the aforesaid tanks/lakes and

periodically records reports of tested water samples.

As to Para 13: It is admitted that the adverse effects

enumerated in Paras (a) to (e) are generally correct.

As to Paras 14 and 15: The report referred to pertains
to the use of horses in Mahabaleshwar and Panchgani.
The deponent has no nexus or authority with the said

arcas.

It is submitted that both regions have different
topography. In Mahabaleshwar and Panchgani,
vehicles are permitted, whereas in Matheran, vehicles
are not allowed. Therefore, no comparison can be

drawn.

As to Paras 16 and 17: Considering the ill effects of
horses on mud pathways, this Respondent, in
compliance with directions of the Hon’ble Apex
Court, has already introduced alternative non-

polluting vehicles, namely e-rickshaws.

It is submitted that under the Matheran Rules, 1959,
the grant of licences to horses and ponies falls under

the exclusive jurisdiction of the Police Department,

CHIEFOFFICER
Matheran Hill Station Municipal Council
Tal. Karjat, Dist. Raigad.
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23)

24)

25)

and the same is not within the domain of this
Respondent. The copy of Matheran Rules, 1959 is
annexed as ‘ANNEXURE-B’ herewith for kind

perusal of this Hon’ble Tribunal.

The contents of Para 19 regarding fatalities linked to

horses are matters of record.

It is submitted that licences for horses and ponies are
issued by police authorities. Whenever an injured or
deceased horse is found, the Council ensures treatment
at the Animal Hospital or directs the concerned owner
to take necessary action. The Animal Hospital is run
by the State of Maharashtra under the Animal
Husbandry Department.

The contents of Paras 21 to 24 relate to observations
and directions issued by the Hon’ble Principal Bench
in O.A. No. 187/2023 (Shailendra Kumar Jadhav vs.
State of Himachal Pradesh), concerning Kufri. The
same pertains to a different geographical context.
However, this Respondent shall abide by any
applicable directions. Excessive plying of horses may

adversely affect environmental health.

A

CHIEF OFFICER
Matheran Hill Station Municipal Council
Tal. Karjat, Dist. Raigad.
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Additional Reply on behalf of Respondent No. 3

1)

2)

3)

Matheran is a town situated in an eco-sensitive zone,
having a permanent population of 4,400 residents as
per the Census 2011. Since it is popular for tourist
activities, it also carries a large floating population.
Matheran has been known for its uniqueness,
inasmuch as it is recognized as the only pedestrian hill
station. The record of capitation count is annexed as

annexure -C.

The MMC has a DPR for waste management. In
consonance with the same, wet waste and dry waste
are segregated on site. The entire wet waste is
converted into biogas and the dry waste is processed
by a baling machine (hydraulic baler) and is further
transported out of the town. The MMC has received
the requisite approval for an STP plant, and the STP
plant is under construction. The details of waste
management, as well as capacity building through the
STP, are annexed herewith as “ANNEXURE-D” for
the kind perusal of the Hon’ble Tribunal.

On 21st November 2000, the Government of
Maharashtra communicated its in-principle approval

to the Government of India to declare Matheran as an

Eco-Sensitive Zone (ESZ). On 12th July 2001, the

>

CHIEFOFFICER
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4)

5)

10

Hon’ble Apex Court issued directions that Matheran
should be recognized as an ESZ. The Hon’ble Apex
Court also expressly restricted all vehicular traffic in

the region, except for an ambulance and a fire engine.

A draft notification was published on 6th February
2002, and the final notification was issued by the
Ministry of Environment and Forests (MoEF) on 4th
February 2003. Para 4(n) of the said notification
restricted the movement of vehicular traffic within the
municipal limits of Matheran, except for an
ambulance and a fire engine, and the use of a tractor

for transportation of solid waste.

As per Notification S.O. No. 133(E) dated 4th
February 2003, a Monitoring Committee was also
constituted. The terms of reference of the said
Committee are as follows:
a. To ensure monitoring of compliance with the
provisions of the Matheran Notification declaring
Matheran and the surrounding region in the State of
Maharashtra as an Eco-Sensitive Zone, published in
the Gazette of India, Extraordinary Part II, Section 3,
Sub-section (ii), S.O. No. 133(E) dated 4th February
2003.

b. To discharge the functions specifically enumerated

in the Notification and to do all things incidental

i

CHIEF OFFICER
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6)

7)

8)

9)

11

thereto (except the functions required to be performed
by the Central Government under the provisions of the
Environment Impact Assessment (EIA) Notification
dated 14th September 2006, as amended from time to
time). The said Notification dated 4™ February, 2003
is annexed herewith as ‘ANNEXURE-E”.

The Committee is also responsible for compliance
with orders or directions issued by the Hon’ble
NGT/High Court/District Court from time to time

with respect to the Matheran Eco-Sensitive Zone.

Vide the said notification, the Monitoring Committee
is the decision-making authority of the ESZ of
Matheran, and the MMC is the implementing
authority.

As per the directions of the Hon’ble Apex Court to
stop and curb the practice of hand-pulled rickshaws,
the Monitoring Committee has already introduced 20
e-rickshaws in Matheran and is in the process of
introducing another lot of e-rickshaws. The copy of
the said order is annexed herewith as “ANNEXURE -
F”.

I further say that the Department of Environment and

Climate Change, Government of Maharashtra, has

CHIEF OFFICER
Matheran Hill Station Municipal Council
Tal. Karjat, Dist. Raigad. i
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12

constituted a Monitoring Committee as per S.O. No.
133(E) dated 4th February 2003, declaring Matheran
and the surrounding regions in the State of
Maharashtra as an Eco-Sensitive Zone. Moreover, as
per the newly inserted Section 2A and Notification
S.O. No. _ dated 27th August 2021, the
Government of Maharashtra, Department of
Environment and Climate Change, has reconstituted

the Monitoring Committee comprising the following:

1. | Shri K.P. Bakshi, IAS (Retd.) Chairman
2601, Tower-5, Runwal Greens,
Mulund Goregan Link Road,
Bhandup (West), Mumbai — 400
078, Maharashtra

2. (Dr. Rakesh Kumar, CSIR, | Member
(Environment Expert) NEERI
Building, 89B, Dr. Annie Besant
Road, Worli, Mumbai — 400 018

3. | David R. Cardoz, (Arch. Heritage | Member
Expert)

Edmar 51/C Hill Road, Bandra,
Mumbai — 400 050.

4. | Representative,  Ministry of | Member
Environment, Forest and Climate
Change, Government of India,
New Delhi

5. | Representative, Central Pollution | Member
Control Board, New Delhi

6. | Principal Secretary, Environment | Member
&0 Climate Change Department,
Government of  Maharashtra,
Mantralaya, Mumbai — 32.

7. | Principal Secretary, Urban | Member
Development Department — 1,

4
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10)

13

Government of  Maharashtra,
Mantralaya, Mumbai — 32

8. | Principal Secretary, Urban | Member
Development Department — 2,
Government of  Maharashtra,
Mantralaya, Mumbai — 32

9. | Collector, Raigad District Member
Secretary

Moreover, it is submitted that the tenure of the
Committee shall be till further orders, provided that
the non-official members shall be nominated by the
State Government, from time to time. The said
Committee is accordingly constituted and is
functioning. However, in the present proceedings, the
said Committee has not been made a party
Respondent. Without the Committee being made a
Respondent, the present proceedings are bad in law
for non-joinder of necessary parties. It is submitted
that decisions regarding development and other
activities, including plying of e-rickshaws, laying of

paving blocks, etc., are taken by the Committee only.

It is further submitted that the prayers made by the
Applicant, viz., Prayers 2, 3, and 4, regarding the
initiation of a new Joint Committee comprising
Respondent Nos. 1 to 4 for successful rehabilitation of
Ghodavalas, constitution of a Committee to monitor,

present quarterly compliance, and pass any orders

LY A
CHIEFOFFICER

Matheran Hill Station Municipal Council
Tal. Karjat, Dist. Raigad.
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11)

14

relevant thereto. The Present deponent has already
participated in the joint committee and further directed
DBATU to conduct technical research. The said report
as well as its conclusions are a part of record. It is
further submitted that, Municipal council has
thoroughly participated in the report prepared by
DBATU titled as “Environmental Impact Assessment
Report for Air, Water and Soil in Matheran Area Due
To Presence of The Horse Dung” also called as
Environment Monitoring Report and further it is
submitted that the council shall abide by the directions
passed by this hon’ble tribunal on the basis of

observations and conclusions in the said report.

Apart from the same, in prayer (1), directions are also
sought to direct Respondent Nos. 1 to 4 to reduce the

plying of horses in the Matheran ESZ Zone.

It is further submitted that Matheran has the unique
status of being the only pedestrian hill station in the
entire area. Moreover, the only permissible mode was
horses. Since the time of the British, only horses are
permitted in the area. The Matheran Municipal
Council has taken efforts to reduce dependency on
horses by introducing e-rickshaws. This Respondent
relies upon the judgment passed in W.P. No. 202 of
1995 decided on 6th August, 2025, wherein the

TR

FHIE OFFICER
Matheran Hill Station Municipal Council
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12)

15

Hon’ble Supreme Court permitted the State of
Mabharashtra to lay clay paver blocks. Apart from the
same, the Hon’ble Apex Court also permitted this
Respondent to implement an e-rickshaw scheme by
purchasing the same and providing the same to the

genuine handcart pullers.

In pursuance of the same, 20 e-rickshaws have been
purchased and allotted to handcart pullers. A proposal
for next lot of e-rickshaws has been approved by the
Monitoring Committee. This respondent has sent a
proposal to District Collector to avail Corporate
Environmental Responsbility (CER) funds to purchase
the additional E-rickshaws. It is submitted that
additional e-rickshaws will be purchased and put into
operation. The same will take some time. This

Respondent is committed to the same.

So also, in In Re: T.N. Godavarman Thirumulpad vs.
UOI & Ors., Writ Petition (C) No. 202 of 1995, L.A.
Nos. 79569, 79576, 159670, and 159677 of 2019; L.A.
Nos. 14261 and 14262 of 2021; I.A. Nos. 40599,
40624, and 220675 of 2023; and I.A. Nos. 111336 and
137276 of 2025, the Hon’ble Apex Court directed the
Monitoring Committee to take a call with regard to
permitting e-rickshaws and laying down paver blocks.

The Monitoring Committee has also implemented the

CHIEF OFFICER

Matheran Hill Station, Municipal Council

Tal.Karjat, Dist. Raigad,
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phase-wise plying of e-rickshaws in the city of
Matheran as per the directions of the Hon’ble Apex
Court.

The averments as to the limitation are vague and
illusory. Therefore, the present application is also

barred by limitation.

As such, the application along with the grounds
mentioned therein is devoid of merits and the same
deserves to be dismissed and the same may kindly be

dismissed with heavy costs.

Whatever has been stated hereinabove is true and
correct to the best of my knowledge, belief and information

and in witness whereof, I have signed this at Tuite on
~Aune

this {4} th day of Mdy, 2026.

A

ks

HIEF Oi:FICER
MatheraAFlﬁ[&;NfBrw_ Municipal Councit
I know the Affiant Tal. Karjat, Dist. Raigad.

Advocate
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Matheran Revised rules and orders
for the guidance of lease holders -
| visitors & other

e e e 0 e T S R o Y 0 o

Government of Bombay,
Revenue Department,
Resolution No. 1059-UD-19323-B1,
Sachivalaya, Bombay, 8" September, 1959.

Annexure &B- .. ., =0 Annexy
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ratheran

Revised ruyles ahd trders

for the guldence of

Lease holdaras - vigltors & other

Government of Bombay.

Ravenue Department,
Resaolutlon No.1SY.1089-U0-19323-1),
Sachivelaya. Bombay, 8th Septémber, 1959. " "

Read - Government Memorandwn Revenus Department No,.HST.1053~
IIl1~8, dated 15th Novembar, 1954,

The Collector Kolaba's letter, No.RB.MRN,S5R,192, A
dated 12th July, 1955

The Director of Local Autjoritias Central Division,
Poona's endorsement No.,Matheran 4/10, dated 12th
Juhe 1956,

Clilef Conservator of Forest's letter N0.33-D/A/5519:
_dated 3oth Novermber, 18956,

. Consulting Surveyor to Governmaent's latter No.MIS 75
dated 28th December, 1956.

~ . Collector Kolaba's letter NO.RB MRN ., 53/192 dated
27th March 1857. :

Resolutjon = ' : g '
: In superseasion of the rules and orders of Matheran

a- ppended to Government Momorandwn No,895/F,24 dated 16th Feb-
ruary, 1938 as amended from tine to time, Covernment is pleased
to sanction the revised rules and orders typed as accompaniment
to thils resolution,

By order and in the nane of the Governor of Bombay,

H.K.O0za.
Under Secretary to Guvernment.

Copley Lo 1- : :
The Commissioner, Poona Divislon, ’
The Settlement Commissioner and Director of Land :
Records, i
The Legal Deparbnent _ |
The Home Department, ]
The Public vorks Department,

The Local Self Govermnent and Public Health Department

‘The Chief Conservator of Forests,
The Superintending Enginecr, Bombay Circle,
The Executlve Engineer,. Kolaba Division,
The Remembrancer of Legal Affirs, %
.  The Inspector Ceneral of Police, Kolaba, i
The Deputy Superintendent of Poljice, _ |
The Consulting Surveryor to Government, i
" The Surgeon General with Government of Bombay. . =‘
|
|
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ceomoanlment £o G.R.R.D.ilo,HST 1059-U0=1932 3~
dated B8th Scptomber, 1959, s

RULES AfID ORDERS OF MATHERAN I55UEu UMDER THE AUTIIONT
\ R ! nIry
OF GOVEHNNENT FOR TIIE CUIU.’,\NCE OF LESBEES VISITORS AND OTHERS.

instructions to the Matheran Lessees,

: The attentlon otf  ecvery lesszoa 1n invited

to the condition in his lease binding the lessees

tocbey and submit to all the rulec or orders of
Covernment for the tlne boing in force relating to -

the posession of Govermment land in the mofussil

»

generally and those in force in the Kolaba District

Matheran in particular as well as all rules

anel oA

or orderas ol Government relating to the health,
safety or convenience cf the' inhabltanta of the Kolaba

distrlet or of Matheran, Rules 2 to 16 of these

rules and the rules sactioned in Government Resolutlon,

Revenue Department No.3583, dated 13th May, 1904 (printed

as appendix I hereto) for excavation of earth and

L%

quarrying of stone, &x so [ar as they are not covered .

by express'conditions in the lease or by any express

provisions of law, such as the Bombay Land Revenue

Code, 1879, apply to every lease hold site, and any
infringement of the said rules will render the lessee

Lgablc to the cancellatlon of hlis lease, in addition
to any other penalty imposed by law,

2. All applications for cxtension of compounds

renewal of loase, asignment of sale of plots, or
for additions or altcrations to buildings shall be

made 1n the first instance to the Superifitendent of
Matheran (hereinafter referred to as “The Superintendent")

who shall refer all such cages to the Collector with
Rvery muach applleatlon shall be stamped

lale romarks.
willi conrt—fee stamp of sixty ,five naye padse.
lessce himself whose

Tha

goae by shall e made Ly the

e
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FFUQQ<{Qappua:s 1?\Government racords, or by his duly

nsti Fuhed representative,

i

3. Any person whosaa 'vauircd propercty at
Matheran by succession, glft, sale or otherwise :

5L;U-M within thres months of the date of such

qQuistion make an appliéatiqn,_ ,f“"':;r fthe. t',ral_zsfér of the

&% "

property to his name in the Government .Records. On his

il ¥

P

failure to do so, hae ohall be leable to the. paymont of a

fee not exceeding Rupees twenty-£ive under section 135~

of the Dombay Land Revenus Code, 1879. ' Every such
appllicotion shall be accompanied by a puccession

certlficate or other ducument of title in original

or by @ certified copy thereof.

4, Every application for the extension of a compound

shall be accompained by a site plan drawn to scale
showing' (a) the existing plot of the applicat (b) the
bulldings thereon (c) the additional land asked for, and

Ly

{d) the adjacent plote, vacant land roada and paths,
In the margin, of the site plan, the applicant .
shall atate (1}] the area of the existing plot ' g
(2) the area accupied by sach of thae buildings standing on
1t,‘and (3) the are'a of the land propo'sad to.be added.

lie shall also state in his appllcar.ion tha reasons af for the
propoged W of t.he compcnund. Ha ahall alao

state 1n bhe application whether ha wiahas to eut

any tree 1f so the location thereof.

’

5, (1) Every appliqation for renewal of a lease

shall be made to the Superintendent six months
before thé expiry of the current lease, The application
shall be accompanied by thd loase which is about to

A leassce entitled undor the currect leasa to

explro.
renewal In the old fopn may exercise the option
of talklong the cenewal in the form or in the new forxm.

v Wy



+

"ﬂ,-,.l

Uis new fowm shall be uubutxuutud thezxafor, ()#h@ﬁr
L4

lesseos shall obtaln the rennwal of hhnir len;en "
; a < 3
-

1 ’ \ »
" shall be deleted £rom the sald! £oz-m Iand c_]

I

the new fonn only. }

i

i

'

(2) On xeceipt of the applicatlon/*vt;c: :' |
Superintendent shall Intimate to the lessee the

] .
o L]

rebt payable annually and, on the lessee agreeing

Lo it, the Superintendent shall prepare a draft
- i
leaso 4in the prescribed form, and send it together

e e A s

with theo lessce's application for the Collector's

appreval,

(32) on oquining the Collector's approval, the
Superintendent shall send a copy of the approvad
draft to the lessee, who 'shall without deolay,
execute the counter-part ayreement drawn up in

accoridance with the drafe in the presence of a i

“« * 3

B e

o reaponsible Governmgnt Officer and send it to the

The Superintendent shall than 5,

Superintendent.

send to the CollecLor {a) the lecase, (b) the

approved draft, (c) the counter-part agreement, and 4
3

(d) the final lease to be granted ‘to gha 1essee,4?=1“

final sanction. After the Colledtor glives his

final sanction, the approved drgft and the counter-

part agreeanent shall be filed in the office of the

supecintendent and the lease duly cancelled,

6. (1) A lessee wishing to sell or othérwise: :

assing his plot shall obtain the' Collerctor's. -

" previous consent to his doing so, according to

condltlons of his lease, Any appllcation made_ B 13 ft s

fur rhis permission shall specify to whom the . :

property s to be sold or assigned and for Whal-

cons lderatlion, and the status of the purchase ¥

G recelpr of the Collector's

1£ the oid’ form be chosen thc clause Tﬂjfe&“rklwtan*d : ¢
2




s

consent and afier the p:oéﬂ:ty has been actually sold
or otherwlse asaigned, thé persén to whoﬁhtha'
peoperty haa been sold or asslgned ghall send to

the Superintendent the aead of hransfer. and

apply to have the plot transferred in his nmna in the

Guvernment records. The Superintendent nhall send

to him a transfer certlficate signed and sealed by the

Collector. Untll he obtains this certiflcate, he shall

not be recognised as the lessee of the plot in

the Governmant record.

(]

(2) Subjoct to the provisiona of sub-rule (I)

in the case of a transfer of a plot fron one part

to enother without any consideration and without

any—consdderation—and without a formal deed,

concerned shall respectlively sign the relingquishment and

the partles

acceptance forma which can he obtalned from the Superintend-

ent. On receipt of the forms dyly executed, the transfer

shall be effected in the Government records and a transfer
crrtiflecatn duly slgnoed and scaled by the Collactor

an afournsald shall be sent to the transfereo,

g/ (1) all applications for the permission to construct

now bulldings or to make additions or alterations to existing

buildinys ahall be accompanied by the following plans i-
(I) A site plan of the plot drawn to a scale of 40 feet

to an inch showing

a

(n) the arca of the plot,
(b) the position of the exlsting and Proposed buildinga
and the area covered by such bulildings,

(c) the Boundaries of the plot,
distance of the proposed structures from tho

, {d)} the
ncarest boundaries of the plot or from any public road
L

bordering on the plot,

(e) the alignments and dimensions of paths, the position
of drains, sewerz, priuwies, water closets, cesapools, 1if any,
proposged to bo mado,

(f) the names of the owners of the adjolning bulldings
v landa tegether with plot numbers,

i

(11) A detalled plan of the proposed bulldings (scale

Hem) showing c-

- I S T A R 1

B
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{a) thu ground laval at 10 feot 1ntervnl and
extehding o at loaat 20 feet on all aides of thae
buildings,"

(b) the section of tho buildinga (scale B feet to an
inch) showing the roof construction, ete., the height
of the plinth above ground level whaere the ground is
highest and a so where it 1s lowest and also the depﬁnd
of tho foundatlon bolow tha ground level,

(c) two or three kratl pits (4 feat X
at different places taken on the site proposed
the building and sectlons of tho same showing diffarent
natures of strate marked on the plan,.

(d) the plan and section of any privies on
the scale of 8 feet to an inch.

(2} The gcale used and the North point shall be
macked on the plansa. !

(3) ALl the plans shall be signed and dated
by the applicat or his Architectas,

(4) The proposged bulldings shall be in éonfomnity
with the building byerlaws framed by thé Matheran
Munlcipality.

(5) The maximum portion of any plot that may be

built upon shall not exceed 1/3 of the total area -

except in the- bazar arba whare the maximum area

"to be built upon shald not exceod 2/3rd.

(6) the plans shall be sukbmitted in triplicate
and Lf apprvo¥ad shall be countersigned by the Collector,

one copy of the plans shall then be returned to the
applicant, the other belng retained, one for -

the Matheran Hunicipal Office and the othar in the
office of the Superintendent for record ' On tha plana E

being app:ovad by the Collecter, the appli¢3ggt¥- Eﬂqajl

mark out on Lhe ground the site of- thg prog?aed

hiouna, pﬂthu'ﬂud other constructions for inopectlion

by the Superintendent; but no trees or un@orgroubh
ahall be cut until the Superintendent approvas

in writing the site 'selected and the Divisicnal Forest

officer Kolaba (hercinaftor roferred to as “the

bivlslonal Forest Offlcer") glves written permiasion

. . AL . i
S ARalAbane o KTEafs




1 6
.‘:, | u“}: “- i. ’L ( *} . [
{T) A aampls plan ahowing whabiiggsxnotly
roquirad shall boe kapt £or inspottion in the office

of tha Buperintandent.

(OJ‘(lj In respoct of a ney bullding, the cona truction
bo commanced within one year and completed

withln two years Lrom the date of the. grant of the lease,

L4

in réspect of additions and alcaraﬁions to already
existing bulldings, tha work shall be started and
completed within a perlod of one year or within such
extended time lialt as may e granted by the Collector.
(11) IL£ thn leaseae falla e comply with the
pruvlsloua'of this rule, {t shall be lawful for thao

Superiuhcndent with the approval of the Collector

to cancel the pennission granted for thi¢ construcktion

»

of a néw'bullding or of addition or altoration to
an existing buildlng, 3

9 All new bulldings or structures shall be eracted

and additlions,” extensluns or altoration to ax#nt;ng ) :

bulldings shall be nado aé:ictly in accordance with the ' —

-y

sanctioned plans. If in the course of construction

the lessee desires to make any alterations in the plana

he shall first submit plans showing tha proposed alterations

N

and obtain, through the sdborintendént. the sanction in

writing of the Collector to such alterations,

10. The approval of the plans by the Collector shall include t

pld T

the aﬁproval of the materlals to be used in the building.

. ) ' ’ :
11, Dacn bunglow shall have a name and number duly
lcuigtcrod cnd aiflxcd to or paintad at the entranca

) \ ',}' ':l“n ‘1A_‘;"‘,‘\ \r‘.

L e —— -

to the’ hungalow.

12. A new name may be registered for a bungalow in place

of the proviously rogistaored namo on the lesssa applylng

Ve,

B

# i = ) ke Sk
¢ shat behal® and geyleg & fee O Tz &L

.
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‘after the prescxibed time, to be removed and“if tha_q

sltm okl surrou

13, A lasnae wishing to urecL any tcmporary

.u,a (» L] .'. "r, Ir, J-\ 4 “}‘Q‘tﬂ &L“! .u“ . ol
structure’ or tont on¥hiu pléb nhul# iﬁ wrlucon
|l i ST s g ¥

applicnt.ton to the Supnrintendont uuhnir.tmq therewith

L N LR S
' “

a rough site plan of the plot ﬂhowing the location

-1

of such structure or Lent..-Every such application

--‘;

shall bear a court fee stamp’ ofrten aﬂnas.-
')‘ i I. :. l"-,f! i

14, Any pagonit grnntud ﬁor bhaliraation of a temw
porary structure or tent shall speclfy tha langth

of time durlng wiideh the structure or tent may

remmaln standing and rhe lessee shall remove

the structure or tent at the end of tha time, specified
or Lf an extenslon of time 1s obtalned from the

Superintendent at the end of such extended time.

15. If a lessee infringes the provisions of rule 9

or 14 of these rules, the Collector may cause the
building, structure, addlitlon, extension or altera-
tion erected or made contrarf to the sanctioned plan, -

or any Lcmpomary atructurc or rent rumaining atanding

, e

R T AR

recover the same from the lessec,

L3 \

Conditions prescribed for the opening of hotels

or boarding housesas
Fa

L

16. In the event of a lessee wishing to open a

hotel or a boarding house for the. reception of

paylng visitors.or to ounvc;t an existing placa

f e ..-t"!" ' L

or., boa*ding house, on‘af"

B

of residcnuc iuto a hoLu

E

3 e

he shall first aoply in,writing

Lo the Collchor for purmisaion in that Q??al£.

lease~hold plot

‘the Collector shall, afterx such lnapection of ths"

ndings of the proposed hotel or: boarding

Lioune o3 he Eliinks necessary, glye or rcfusa

R
5 AT L ow

TP L e ey, o '.'.’.i",ﬁ":‘,;'-"r-:?‘" g g e
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ganction to Lha applicution., In iving refuain
% . Firﬂz*\‘u ¢ Tatsag. ‘}%w Pyt g
w&sanctLon to any appliaation regard shall be paild to the

suffiliclency or onharwiaa ot the avalloble water supply

e e T
e

of Matheran in ralation to the whola populatlon, actual”’
. 1‘“

. " or prospective, to the possibla danger of pollution of the

supply by reason of the proximity of the slte for

i

Al tha puryposed hotel or boarding house and to the sufficiency
" e b
i of the Lonservancy arxanganents avilable for dealing with

the probable increase in tha number of inhabitants of

Matheran, k .

P
§ 17. ‘the Manager of each hotel or boarding house shall
canse each room uged by visltors as a sleeping apartment to

" be separately numbered. -The number of each apartment shall

be placed in a congpicuous mannoer over the door of the room

vl the outalde, The maximwn nunber of adults which each roon

may contain ahall be fixed by the Collector having regara

to the size as well as to the veatilation of the room.

T e e v

18, Acconmodation for cach pergon shall not be less than

W T : . :
. e = e i i :"'_=._ w B BEET. srbg e 2 o S
v 100 Syuare Faoot, E ) ' B R ATR B L efs

§ ; TREES : Y ' L
: 19+ A lecgsee shall have no title to the trees standing
; on his leasehold site or to any part or produce thereof
g and such trees shall not be pruncd or felled by tha -

louvnea In contraventlon of .Lha convanants of his loase:

except on pain of the penalties pfovidad for their i b

if necessary, the cancellation of the lease. 1

A lessee who wishes to'pruna trees in his compound shall {

breach o,

i

“w

3 S R e T
R in- conault\ﬁion wlth the Forest Dfiicer at Hatharan without

apply to the SupcrinLendnnt who 5hall grant punniaaion ijy'” e

any fee. The lessae shali be allowed to purchase tnat

much cut wood asg reyuliyed for his own purpose only at ]

& e price IlyLd by the Supcrincpndrnt in consultationr ' il
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with Forest Offieer Matheran within
a week of its cutiing the remalning wood Shall be

removed to0 the Governmant Pepot for 3ala.

BLASTING

20. Blagting operatlons shall not be carried on

in Matheran without the written permisgion of the
Superintendent which s required in addition to a
licence under the Indian Explosive Rules, 1914,

the Superintendent's permission shall contain

» ; g
porticulars reogarding the locality, the hours batween

which blasting operation may be carrled out and the
Tha;funn,

date on which it must be discontinued.
In respect

of licence 1s given in Appendix II hereto.

of the exp osive covered by the licence, a separate

trangport licence 18 not necessary,

REVENUE PAYMENTS.
i

-

i

21, All revenue payments shall, unless otherwise,
gpecially directed by the Collector, be pald in advance,

Paymeits ahall be made lite the office of tlw

Superdintdent either in cash cr by money order., Cheques

and Poglage atampa wlll not be.rocelved in payment.

the leaschold plots shall be pald j
!

Ground cent for

anunally on or before the 15th of January.

WATER SUPPLY.

§ 22, All surface springs on the hill ate tﬁé property SR LT
'.-", L4 Y s ’,

Nk oE Government and LhL right of GQVanment thareto in’ a;x go. o ¥

‘.1:.1‘ L ‘_i", “she P 7 [ . \ I 3 i

i; loagse-hold plots 13 strlctly rcsorvcd. o , g AR R

: ;S il - 4

TIE LEASE 1I0LD LANDS.

LAYING OF PIPES OR WIRES I

In the case of any municipal water, gas or aelectric

23.
seheme requirdnyg the laying of pipes or wlires
the lessee ghall

in or through a:y leasae~hold landsg,
aying thercofl without making any clalim
' .

—-——nn---i-.........!!..l..-'.ﬂ!F'""*J

permit Lhe 1
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to compungsatdon or rent theretor,

B e

v wy

PUQL;?waALTgéﬁfﬁﬁl?& ¥¥R3+u:;' {f g
24, Bvery lesace is rnquireﬁ to providp sufficient
accommodation béth residential an& sanitary, for all persons
reslding In his compound., Overcrowding or my other Iinsanit- '

ary condition renders the lessece l.table to t.ha- panaltias laid -

’

down for a breach of the conditions of his laana.

'l 43 [HE T

25. Durlng the construction or lateration of buildings every

leasee iv reyulired to pr!:v.lcle. with the sanction of the

Superintondent temorary structurcs for the housing,

and temporary latrines wi(:h sweepera, for the convenlence of

the workmen employed by him. They connot be allowed to live P

1n the hazar where there am is no accommodation for them.

: ‘26, Uefllement of the jungle inside or outside the compounds

render the offender liable to prosecﬁbion under section 268,
- 1

278, or 290 of the Indian Penal Code, 1860 or under section !
TR

B gy 117 rcad w.tt.h 5ach1cm lg_g of the Bombay Police Act 1951. e ey
2 ""{ 5 yh ;-3,. 'r‘!-:k .',' A r\s .':_?': a r\‘-f i ] J o g. by 5 "..-. & :'- I .-‘. l-l-
i ] . ey L S M 3 q: ‘

E'oullj.ng the water of any public spring or reaervoir

E 2k
! remders the offender liabla to prosecution under section 277

of the Indian Penal Code, 1860 or ynder section 117 read

with secrion 108 of the Bombay Pdlice act 1951. ;

b e O e T

28, 'Bathing or washing in or by the side of any of the o

4 public sources of water supply in Matheran (except in the

places specially set apart fo® this purpose below Charlotte

{

i

!

.

'
E Lake an Simpson's Tank) . 15 forbidden by tha Distr.lct B o Ill [

( :‘ i Lo I-'.(“_. . - .I

: Maglstrate and renders the offender liable to prosecution o - -#jl
[ 1

A

i

'
under sactlon 117 read wilth section 107 of the Bpmbay & ZE

o . o
i s B

: Police Act, 195L. | T : -
¥ ] ——rn..

X} . 4 k
- = ! . i

i 29. Mo horse or cattle shall be kept in the Bazar

area except with the permlasion of the Collector,

30. kvery lessce is requdired to keep his compound free.

.....

——————
T

r
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from unsightly and insanitary accumulation and may be
5 f ) Fley F "9 3 .

reguirad by the Superintendent or the Collector

by notlce Lo remove any such accumulations..

., Every lessee shall kme be responsible for the cleanli-

nesg, of hls compound, the overcrowding of servants gquarters H

wnd thoe occupatlion of servants guarters by unauthorised

persons, e . :

324 Every lesseo shall keop his compound walls tldy,
"
arock yate pllicrs and put up gate poglks bearing tho

" name of the house as well as the number given by the

x
F3

Matheran Municipality,

FIRE WOOD -

s

33, The romoval from leasehold sites of wood which

1s the property of Government and the removal of any woed

i

from unoccupled land except with the parﬁisaion of,

or under a contract with Government, consitutes & thaft

of Government, property, and peraons &other than the o TR -

ghl ' ) X
\',._‘n..u B v o

Goverwmznt‘servants soterned or contractors‘" : ki vH

or thelr servants)} collecting or selling Government wood

from the hill are consequently liable to be prosecuted

for theft under sectlon 379 of the Indian Penal Code, 1860
or for reeceiving, retalning or disposing of stolen
property under 3ect+on3 411 and 414 of that oode,

visitvors and others who wankt wood for-fuol should get

it from the liccnsed depot UnLYo as. by buying wood

from other sources ‘they may rendor bcth themsblves and A
# N e, garily

the wood-soller,liable to prosecution. ? PR

"

2 - J\‘ ,:. _.-:: i ..r o B AT J'.: . “_, ! , ¥
2 e '?-.4vouxss AND cumvayaucnu.j‘;" [

& .
% J
3 \ 1 ¢ - .: E

34.
be Kept in the stables built for the purpose at the

expense of the Matheran municipality or on sites sgt

— '
= '

apart by tho nuthorihy.

Pony marcs aro ot allowed tu ply Loz hiro on the

(e )
-

10 /-

L R e 11



iy Lony nhall IL;'J-- A pnuiili Inmlud by Lho Divtriot

\;u;oLiulundan DL Pollua u olab&' I fta afarrud t i J
i 2 wv‘::a%ﬁﬂ%#%rw. e T S

_}n o uinLrlat HuparlnﬂuudouL ol Polieo,) qivinq a rough
descelption of the pony and sach pony ghall bear haadband

a nunber corresponding to that mentioned in the

permit. ’ ' _ . Tn e

4

3T An imprcper use of pcnlua as for example in tha Follw-
éi_ ing cases ghall rutdser bqth the owner of the peny and tha
yvisitor uaing the pony to prosecution;under clause (a) of
acction 131 of the Bombayupofice Act, 1951, namely -~

(a2) where a pony 1is allowed to doghat Journcys more than
once in 24 hours, '

() where a pony l1s ridden from Heral to Pesturi in

less than one hour,.

38 Furious riding 1s prohiblited throughout the statlion and
i, 1= punishable under sub-clause (iv) of clausa (b) of

section 131 of the Bombay Pollce Act, 1951.
3 ;

39. visitors ipall not use a pony that ls lame or ctherwlse i

unfit for work.

2 40.  In the notificatlon No.Dy.Ch/POL 123, dated 19th Feb-

] ruary, 1953, the District Magistrate Kolaba has in exefcisa f
i of the powars,vasted,in him under dlause (b) of éub-secticn

; . \(1) of Section 33 -of the Bombay Police Act 19251 ordarad that:*

W

1} riding of horses in Matheran Hill Station be

reatricted to "walking" in arcas and’ roads specified dn

Schedule *A’ below. }
(2) not more than two persons shall rida abreast at a !

% '\‘-""I v TR, et Vg Sy

tbﬂc and

(3) qalluping is penninthe at Olympia Ground

Schedule 'A'

PR

(a) Pandy Play Ground aleng HMahatma Candlhi{ Road, tlll-

the Junetlon of Mahatma Candhl Road, with Gymkhana Road.

() Kotwal HKowd Erom the nailway station via Paymaster

Park to Lords Store.

N

LI TR I e .-_.~| ST

N TR e A
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(g) Elphinstona mul r;épllh Artigt aouvk.

(a) Coodie Path.

(@) Kasturba Road (yom Kaysandys vl Jl Libyayy to
Parsy Cywkhani.

4. visitors may not use htli pomies fox YeCing on

0lympia without the owner's permission-
22. The yatea of the hire of Aoyxses and ponfes shall

not @xceed bha vates glven balsw §-

I clasls Hourses, R8.Nps . .
For the first one hour or paur *huind 3-0-0
For cvery additional hour o1 paci o 1-50
an hour.
IInd Class llofcaes. l
For the first one hour or p=ut flwror. 2-0-D
For every additlional hour o past of o
hour 1 =0-0
-‘-E.}’rd Class Iionsi:s'.

- 4 Por thae filcobk 3 hour qir vt thervoed 1.50

For tlw every additim'al Ty '!} prart aaf 75

an hbur.

y Riding of£ III clazs ponios Is roets Lisked
te the childern below 15, T an adnit 40 found ridding
a IIr class Pony the ficenve vl the v of =unh pony

w.L.llf' be cancelled.

4

! Complalints abouft Lhe rate of Ll e o1 alswr
other matters in' connpetion wiliv 'he Ll ing i horses

or ;}oni-es may be made| to the Ddskelet dGoperin ondent,

43. ' Ho person shalluse on Lhe roados by met o valilels,

bicy’clc, tricyele, or] any other lwd ol shaelod yehicle

excépt childern's peambulaton s,y boieelueom buoddl earea and
L

-_:I'.nj_l carts drawn by jone rorlbogk, poeccbdied £l band acita

shall not be used otHerwlize than fie b transport of

gooflﬂ and bullock cafts shall not e wa i othorwise than

for/ the transport of{bullding mate; ial i fov municipal

pur:'pdses, provided agsc thabt po hand At o1 tnllock
...ldf*




clause () of sub-saction (1) of sectionl 33 of the

1100

cart auqil oxcaed gﬁa dimensilons or be used contrary # "
to any regulations, which may, from time to tima, ba I
prescribed in that pih;iﬂ by tha Dintrict Magistrate.

Note 1~ The Diatrlot Naqiatrauu hoe preacribsd that, until
furthar orders, hand carts used undor tlils ruls shll not
excead 5 feet 6 Inches in width. Contraventicn of this rule

on the part of any poxson shall render him liable to proge~

cution.under section 117 of the Bombay Police Ack, 1951.

44, Canplaints concerning licensed conveyanceas or ponlas
shall Lo made to tho Diskrilet Supoerintendent of Pollicoe, in

writing and shall state the number of conveyancs or pony.

MISCLIANEUS .

45, Ny-roads that lead only to lease-hold sltes shall
not be repalred by the Hatheran Municlpality but shall

bhe maintalned Ly the lezsces concemmed.

46. Tho use of fire-ammns and fire-works within fifty :
. i %
fect of a road or public place «ithout the sanction of the

éuporintendgnt is prohibltedon pain of prosecution under ;

pBombay Police Act 1951.

47. Ne resident or visitor shall kill or snare
wile birds, monkeys or deer on the hill., The persons con-
travening’ the rule are llable to be prosecuted under the

Bombay Wile Animals and Wild BAirds Protecticn, Act, 1951,

48, The d;splay of advertisement.between the roads and

the actual walls of shops is forbldden: notices intimating xk

the namze of the shop-keepers may ba allowed by the Superint=

endent with due regard to their number and size.

49, Individual dlrection sign pests are forbidden
[

except with the sanctlon of the Superintendent,
50y Ho person shall damage public property., A contravent-
1on of this rule shall bo punishable under Chapter XWII of xa

Taxdld mia I_"f_"'ll?‘ Celo, 3 B50.
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g pPegying is prohiodied va g siav.,.,
514 iR : - Sl fa.
451__3:1011. i
' ; :
Py BYRANJEE JEEJEEDHOY HOSPXTAL,

sy The ruled for thae ragulation of Government
Aided charitable Dispensgrius, 1928, published Governmant,

Nocificﬂtid“ in the General Department, No.1234,
dated the 3rd September, 1928, the Rules governing
: > i

che levy ©f fecs In Government gxax and State-alded hospitals
i

. in the Bombay Presidency published in Government No.$734,

dated the 2th February, 1937, shall apply to the Byramjea
Jee jeebhoy Hospital, Matheran, subject to the follwoing
modifications in the latter Rules ;-

For rule 4 of the rules published in Government
Hotlficatlion -in the General Department, No0.S9734,

dated the 9th February, 1937 the following shall be sub-
stituted, namely :-

“4. Prescrlptions bearing the signature of

a reflatered medical practitioner shall be made up at

the-hospltal at the rates prescribed in Scheduale A,

Dispensing shall be done by day and night but when tha

demand for such dispensing is made putisdé the dispensary

hours, nn cxtra fee ofrannas four for the njght and annas

two for tha day shall bo charged for each such prescription

The nlght hours shall be.-8 P.M. to 6 P.M. One half of . the

extra fces thus recovered shall be credited to the. -

huspital income and the -ther half shall be distributed

between the two

compounders in such manne;_as'tha Medical

b

officer shall dlreet”, ’

=,

-y

M e P s o

. ——
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Annexure - C

Abrp~ ! 1102

Matheran Hill Station Municipal Council

Total Tourist Footfall (Annual)

Year Total Tourists
2022 8,15.483
2023 -~ |[8.90,159 ]
2024 [19.84,656 l
2025 J10.18,432 |
Capitation Count 2022-2025 (Month-wise)
Year 2022
Month Adult Child Total
Jan-2022 46956 4553 51509
Feb-2022 39290 3992 43282
Mar-2022 33663 3341 37004
Apr-2022 34051 3155 37206
May-2022 69975 12047 82022
Jun-2022 68035 8346 76381
Jul-2022 96436 4555 100991
Aug-2022 83053 7076 00129
‘Sep-2022 40812 3208 44020
Oct-2022 70143 10325 80468
Nov-2022 67692 10068 77760
Dec-2022 83210 11501 94711
Total 733316 82167 815483
Year 2023
Month Adult Child Total
Jan-2023 59504 6718 66222
Feb-2023 35900 3204 39104
Mar-2023 33963 3077 37040
Apr-2023 52076 6553 58629
May-2023 71532 13126 84658
Jun-2023 60524 7712 68236
Jul-2023 116222 5760 121982
| Aug-2023 99897 10034 109931
Sep-2023 57398 6066 63464
Oct-2023 44869 3609 48478
Nov-2023 73142 13258 86400
Dec-2023 93257 12758 106015
Total 798284 91875 800159




Year 2024

Month Adult Child Total
Jan-2024 65958 7143 73101
Feb-2024 44104 3872 47976
Mar-2024 32050 3063 35113
Apr-2024 36615 4369 40984
May-2024 72163 12633 84796
Jun-2024 110108 10338 120446
Tul-2024 134392 5203 139595
Aug-2024 109675 11438 121113
Sep-2024 54120 4278 58398
Oct-2024 44519 3850 48369
Nov-2024 84429 12381 96810
Dec-2024 104040 13915 117955
Total 892173 92483 984656
Year 2025

Month Adult Child Total
Jan-2025 68214 7586 75800
Feb-2025 45972 4018 49990
Mar-2025 33487 3246 36733
Apr-2025 38654 4378 43032
May-2025 74932 13264 88196
Jun-2025 114387 10842 125229
Jul-2025 137945 5486 143431
Aug-2023 111872 11953 123825
Sep-2025 55418 4467 59885
Oct-2025 45983 3904 49977
Nov-2025 87624 12986 100610
Dec-2025 107518 14206 121724
Total 922006 96426 1018432
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: Moﬂgggggruved Approved Proposal
Sr. ; , 3 Additional
No. Compotéut Oty Amount Oty Total Cost (’Sﬁ?‘:::l SS;I:E:: SUhI;:]L Cost /
Wet Waste 1
Plant -
2 Compost 1.00 11,50,000 - 12,13,638 5,75.000 5,17.500 57,500 63,638
(@Rs. 115
lakh /TPD)
Dry Waste
R "(1?;;‘];; MRE | 1.00 | 850000 |° - |11,30,659 | 425000 | 382,500 | 42,500 | 2.80.659
lakh /TPD)
Seientific
Landfill
£ (@Rs. 6.5 0.19 1,20,000 - - - - - (1.20,000)
lakh /TPD)
Adjustment of Savings from SLF # 60,000 54,000 6,000
Total 21,20,000 23,44,297 | 10.60,000 | 9,54,000 1,06,000 2,24,297

# Savings from SLF to be adjusted for Compost and MRT

2. SRIE T AR PRI TRURSe=AT SeaRT awiT Hahedraad ! 4 3rdi:

2.9) Yex Yheuiard! BRI =0 G Al i Wiy W1 VEle.

2.3) IIRTeT FoR UheuTd T dlcchles § [FTdaT Hishal RTad BRI,

2.3) S-faer aftvar wefRarT wd yefed M e Sl Gdei TR Wifie wWrisy
GO SUHR® RIS 8 ARITST e FATGg T a1 9iha1 g Hrdagd! fafgd
PO TS 3 TR AT A DU FITHRD VB0

2.%) e Wby 3Td BRUITG JUMAT WA 3Te3l AER Higcrar €7 81U el rdl Tef
CLuISRICTH

2.4) e WehedT Sicferd] B 3 prvangdizar i fos 9 o qul arearae s
BT TV M STgH ST,

2.8) g 3T TelEtor g AR SRl $HST (MoHUA) @ $E1g auvT (= §% (CPCB)
A QaTdles YA HNeERT RERATUS Udhedi=n smeduaugd MuiRd b
ARTE3e deare Ures= BN,

2.0) SURTHT Tehodi=dT HTHET I JTATS SXRT TATGAISITY FIaY HNrdl. Ye¥ YehedTd]

3.faeh faa=on-

3.9) TE¥ UheUIHSIdl bg, I g AN Wfe W@aweg deen B3 SuRled dacard 44
FATIHT! e, e, 15 4 TR Terf-e RISy ey fewan aue i) Y H et
AR SedTHY, Hod Thed fhAdHe HIveTs! RO 16 SR Tl Gyl STeeen]
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AGTEARY THe™ WRINIDR
AT SULETEd

HERTS: AT
TR fqebTd fa|mT
T (97 hHie @~ TRI-3032/7.35.340/4-33
G, IS - §00 033,
f&11 - o) AT, 2023

9. TR fdep ™ fGHTT, 2+ oty o TRI-209%/7.%6.99%/4fd-33,
& 29 elMRe, 2043.
2. TR f[qe [T, e fofa 6 TRI-2094/11 35 £ 8/1-33,
e A9 4, 2046,
3. TR fasr faumT, e 0y %: T9RI-3096/1.36.3¢/9f1-33,
[ oy 3TFEIEY, 209¢,.
8. TR (e faumT, zmas fota o dfeoi-2098/v.55.3¢/18-33,
f&=T® a8 Hhgarl, 090.
Y. TR far fa9r, 2 o7y o JifPoT-2096/7.55.24-/714-33,
f&HT® 30 TTEaR, 2090.
&. 2 ol arofl yReeT 9 wesar AT &: TTaTen-2039/1.55.933/919-
ol9, f&=TTe 28 I, 2032.
0. TIRURYE YT HATSTIAIT b I/ HRN +.9.
I/9.36.96 9/ 0/ BLY/$8C 9, &P 2¢ Aday, 2023.
¢. T 09 fSRISR, 2032 ISl Sies T AE RIS ol SR TR
NIRRT Febed AT 9 =T afiedear Soaie giige.
]. A AT, TERTE a1 ATIHRT ST9] T= 9 8. TSN/
.31 (STO)/ 12119/ FRLAARTE AS1arefl/ 9439, fE=id 93 93, R023.
EENICEIES
9IS AR 9FE @Y IaHd giaeT RevaRmd! 9 @ier gl
JrefTaTsRar A= wHie 9 Jefie v Frofarer Rad=d meRrTe
0T ST RIS FETHAT e IuTe Ad S,
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Q. TERTE Aot St TR AR AR TRYRYSE TSR
Thedrd Wi A, WERIE Sl Wiferpvvl, 19 JiFl =le) aXxgagur
it HT faael 3ie. TSN ISR g Webey HI=adl i faie
09 f&¥ar, 2032 Ul giicded] doeHed b3y RIBRITIIR HaR JHed
RTTID T Hox] QvaTd 919 IR foreRTel= gl

A ﬁﬁq;:'

9. 9gIRIsg {Yavu! SiEd] TR FETHariaaid ey PRua Ao edl AR
TRURYS T AS MR Fheds AeH e 2 o sidl 9 arqe e
q #ERTS; Sitaq wifevomH feeed qifye wmuc=a sde ugd wrdle
FIaROTIAT THG HEAIR I1 A FORIER H93) SUaTd 39 T8,

AIERF TRURYSGEI] CRZ T HEMGRAT 9 CRZ WF @ IdiRd
TRTTHRATT Hes - TRHRY Yebel He¥ Uhedld UdlHd G Mg, dex
AENTG ASRRIROTEAT I 7. 15 A 89D AT, AT, T
g oareaie Mot aim e 9 IS 3T aR AR S  RRE

1 HORRARYT TeheyTR] el Al Suare Ad . Il Ao

GTA e [qaR0T T2 T BTN AT IR MR FRIe g {9l ST

T ATE. TTHDHUT S SN F il fHaeiTe faaRoT eyl ams -

Sr. Component Amount In
No. Rs.
A | Collection And Conveyance System
I | Gravity Sewer Zone-01 20758602
2 | Gravity Sewer Zone-02 20604368
3 | Gravity Sewer Zone-03 13127611
4 | Gravity Sewer Zone-04 8797687
5 | Gravity Sewer Zone-05 11841696
6 | Gravity Sewer Zone-06 13781164
B | Pre-Fab Pumping Station & Machinery
[ | Pumping Station for Zone-01 (Civil) 418720
2 | Pumping Station for Zone-01 (Mechanical) 4012783
3 | Pumping Station for Zone-01 (Electrical) 3008060
C | Pumping Main
1 | Rising Main 227923
D | Plot Development For STP Work
1 | STP Plot for Zone-1 3441408
2 | STP Plot for Zone-2 4899270
3 | STP Plot for Zone-3 5076596
4 | STP Plot for Zone-4 3467214
5 | STP Plot for Zone-5 3397068
6 | STP Plot for Zone-6 3682476
E | Sewage Treatment Plant (IWT Technology)

yrr Yl 9
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Sr. Component Amount In
No. Rs.
1 | STP (180 KLD) Zone-1 36580230 |
2 | STP (300 K1.D) Zone-2 60929200
3 | STP (120 KLD) Zone-3 24434600
4 | STP (120 KLD) Zone-4 24413450
5 | STP (80 KLD) Zone-5 16325330
6 | STP (120 KLD) Zone-6 24561490
F | Property Connection
1 | Sewer Property Connections For Zone-1 9291794
2 | Sewer Property Connections For Zone-2 9963040
3 | Sewer Property Connections For Zone-3 5430157
4 | Sewer Property Connections For Zone-4 3054368
5 | Sewer Property Connections For Zone-5 5294864
6 | Sewer Property Connections For Zone-6 6698260
G | Road Reinstating
1 | Road Reinstating For Zone-1 8326700
2 | Road Reinstating For Zone-2 8494198
3 | Road Reinstating For Zone-3 4729233
4 | Road Reinstating For Zone-4 3253280
5 | Road Reinstating For Zone-5 4481985
6 | Road Reinstating For Zone-6 5637379
H | Utility Shifting Work 1184289
I | Survey Work 1614841
J | Railway Crossing (Trenchless Technology) 044360
K | Trial Run 463426
L | Provisional Fund (For MSEDCL/Railway Depaosits) 13477871
Total 401032990
Add 18 % GST 72185938
Grand Total 473218929
SayRs.| 47.32Cr.
W UUT IS RIATEET | A
et
[ 2¢ AfeA
3.9RRE TRURYS= ASRERY Ubedrar fa<ia snafads qEiayEm
N
IR RIAE | A | g IR | AR A1 R
3. WRISAIRAD | AR | Y TS (Ydhed | ALl e (Hehe
q1a IEZE fpHT=T R0%) forcitean ao%)
9 2 3 8 4
CIDNE] ©.80.32 T. 8.9¢¢ ©. 8.933
Y amiRe | @@ P #

gt § Ut 3
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Annexure - E Annexure 'Gqqg

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 4th February. 2003

S. O. 133(E).- Whereas a draft notification under sub-section (1) and clause
(v) of subsection (2) of scction 3 of the Cnvironment (Prolection) Act, 1986 (29
of 1986), inviting objections or suggestions against the proposal for notifying
Matheran and surrounding region as an Eco-sensitive Zone and imposing
restriction on industries, operations, processes and other developmental
activities in the region which have detrimental effect on the environment was
published in the Gazette of India vide notification of the Government of India
in the Ministry of Environment and Forests number S.0. No. 167(E) dated the
6th February, 2002;

And whereas copies of the said Gazette were made available to the public on
the 6" day of February, 2002;

And whereas all objections and suggestions received have been duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) read
with clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 (29 of 1986) and clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby
notifies Matheran and surrounding regicn in the State of Maharashtra as the
Matheran Eco-sensitive Zone (herein after called "the Ecosensitive Zone").

2. The said Eco-sensitive Zone covers an area of 214.73 sq. kms. and a 200
mts. buffer zone and it shall consist of the area of the Matheran Municipal
Council and its environs. The map of the Eco-sensitive Zone is at Annexure-A.
A description of the boundary along with the list of villages is at Annexure-B
and the exceptions and exemptions in the 200 mts. buffer zone are at
Annexure-C.

3. All activities in the forest (both within and outside municipal areas) shall be
governed by the provisions of the Indian Forest Act, 1927 (16 of 1927) and
Forest (Conservation) Act, 1980 (69 of 1980). All activities in the protected
areas shall be governed by the provisions of the Wildlife (Protection) Act,
1972 (53 of 1972).

The following activities shall be regulated in the Eco-sensitive Zone namely:

(a) Zonal Master Plan for the Eco-sensitive Zone:-
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(i) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the
State Government by following a procedure similar to that prescribed under
the Maharashtra Regional and Town Planning Act, 1966 (Maharashtra Act
XXXVII of 1966), within a period of two years from the date of publication of
this notification in the Official Gazette and approved by the Ministry of
Environment and Forests in the Government of India. The Zonal Master Plan
shall be prepared with due involvement of all concerned Departments for
integrating environmental considerations into it. The Zonal Master Plan shall
provide for restoration of denuded areas, management of catchment areas,
watershed management, groundwater management, soil and moisture
conservation, provision for fuel wood, needs of local community and such
other aspects of the ecology and environment that need attention.

(i) The Zonal Master Plan shall demarcate all the existing gaothans, gaothan
expansion areas, forests, green areas, horticultural areas, agricultural areas,
orchards, tribal areas including tribal hamlets, natural springs, natural heritage
sites, historic Neral-Matheran railway line and other environmentally and
ecologically sensitive areas. No change of land use from green uses such as
orchards, horticulture areas, agriculture, parks and other like places to non-
green uses and tribal uses to non-tribal uses shall be permitted in the Zonal
Master Plan without the prior approval of the Central Government in the
Ministry of Environment and Forests. The Zonal Master Plan shall also
indicate measures and lay down stipulations for regulating traffic, especially
through traffic in the Eco-sensitive Zone.

(iii) The areas within and outside Matheran Municipal Council area shall have
separate Sub-zonal Master Plans which may be prepared by the State
Government as a component of the Zonal Master Plan and concurrence of the
Ministry of Environment and Forests shall be obtained on such Subzonal
Master Plans. All habitations in the Eco-sensitive Zone having population of
more than 5000 should also have Area Development Plans. The Sub-zonal
Master Plan shall also include development regulations for gaothan and
gaothan expansion areas.

(iv) Pending the preparation of and approval by the Ministry of Environment

and Forests to the Zonal Master Plan and Sub-zonal Master Plan for
Fcosensitive Zone, there shall be no increase in the existing parameters of
permissible Floor Area Ratio, permissible height, maximum number of storeys
and ground coverage for buildings in Matheran Municipal limits. No new
constructions shall be allowed but repairs and restoration may be permitted
provided that it does not involve structural
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changes and are on the existing authorised plinth area in the Matheran
Municipal limits. In areas other than Matheran Municipal limits:-

(1) There shall be no reduction in Tribal Area, Forest Zone, Green Zones and
Agricultural Area.

(2) Absolute height of buildings shall not exceed 9 meters and the number of
storeys shall not exceed ground plus one upper storey.

(3) Activities mentioned in Annexure-D may be permitted by the Monitoring
Committee subject to the State and local laws and the rules and regulations
made there under.

(4) All development activities including additions, alterations, demolitions,
repairs, renovations and restorations of buildings shall require prior approval
of the Monitoring Committee and shall be subject to heritage clearance if
necessary.

(5) The Monitoring Committee shall prescribe additional measures, if
necessary, in furtherance of the objectives and for giving effect to the
provisions of this notification.

(b) Industrial units:- On or after the publication of this notification in the
Official Gazette, only non-polluting, non-hazardous small-scale and service
industries, agriculture, floriculture, horticulture or agro-based industries
producing products from indigenous goods from the Eco-sensitive Zone and
which do not cause any adverse environmental impact shall be permitted.
Accordingly, guidelines shall be drawn by the Government of Maharashtira
and approved by the Ministry of Environment and Forests. No such,
guidelines shall conflict with the provisions of the Environment Impact
Assessment Notification number S.0. 60(E) dated the 27" January, 1994 of
the Government of India in the Ministry of Environment and Forests and as
amended from time to time.

(c) Quarrying and Mining:- Quarrying and Mining activities shall be banned
in the Eco-sensitive Zone and no fresh mining lease shall be granted.
However, the Monitoring Committee shall be the authority to grant special
permission for limited quarrying of materials required for the construction of
local residential housing and traditional road making and maintenance work in
Matheran Municipal Council area based on site evaluation. No quarrying shall
be permitted on steep hill slopes or areas with a high degree of erosion or on
forestlands.

Explanation:- In this notification, "steep hill slope” means a hill slope with a
gradient of 20 degrees or more.,
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(d) Trees:- There shall be no felling of trees whether on Forest, Government,
Revenue or private lands, without the prior permission of the State
Government in case of forest land, and the respective District Collector in
case of Government, Revenue and private land, as per procedure which shall
be laid down by the State Government.

(e) Tourism:- (1) Tourism activities shall be as per a Tourism Master Plan,
with emphasis on eco-tourism, eco-education and eco-development, to be
prepared by the Department of Tourism of the State Government in
consultation with the Ministry of Tourism of Government of India and approved
by the Ministry of Environment and Forests. The Tourism Master Plan shall
also form a component of the Zonal Master Plan. There shall be a ban on new
and additional tourist facilities like hotels, restaurants, inns, lodging and
boarding houses and the like within Matheran Municipal Council area till the
Tourism Master Plan is approved by the Ministry of Environment and Forests.
Pending the approval of the Tourism Master Plan by the Ministry of
Environment and Forests, the use of existing heritage buildings for heritage
hotels within Matheran Municipal Council area may be permitted by the
Monitoring Committee only after it is approved by the Heritage Conservation
Committee.

(2) The Tourism Master Plan shall be based on a detailed Carrying Capacity
Study of the Eco-sensitive Zone which may be carried out by the State
Government and submitted to the Ministry of Environment and Forests for
approval within a period of two years from the date of publication of this
notification. All new tourism activities, developments for tourism and
expansion of existing tourism activities shall be permitted only within the
parameters of the Tourism Master Plan and carrying capacity study. Till the
Tourism Master Plan is approved by the Ministry of Environment and Forests,
outside Matheran Municipal Council area, new tourism activities, development
for tourism and expansion of existing tourism activities may be permitted only
after a detailed analysis is carried out and approved by the Monitoring
Committee subject to guidelines laid down by the Ministry of Environment and
Foresis.

(f) Natural Heritage:- The sites of valuable natural heritage in the Eco-
sensitive Zone shall be identified, particularly rock formations, waterfalls,
pools, springs, gorges, groves, caves, points, walks, rides and the like and
plans for their conservation in their natural setting shall be incorporated in the
Zonal Master Plan and Sub-zonal Master Plan. Strict guidelines shall be
drawn up by the State Government to discourage construction activities at or
near these sites including under the garb of providing tourist facilities.
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Development or construction activities at or around the heritage sites shall be
regulated under the statutory provisions of the State Government, made in
accordance with the Model Regulations for Conservation of Natural and Man-
made Heritage Sites formulated by the Ministry of Environment and Forests in
1995 and as amended from time to time. The State Government may draw up
proper plans for their conservation or preservation within one year from the
date of publication of this notification. These plans shall form a part of the
Zonal Master Plan and Sub-zonal Master Plan.

(g) Man-made heritage:- Buildings, structures, artefacts, areas and precincts
of historical, architectural, aesthetical, and cultural significance shall be
identified in the Eco-sensitive Zone and plans for their conservation,
particularly their exteriors (and wherever deemed appropriate their interiors
also) shall be prepared and incorporated in the Zonal and Sub-zonal Master
Plan within one year from the date of publication of this notification. Guidelines
shall be issued by the State Government to regulate building and other
activities in the Eco-sensitive Zone, particularly in Matheran Municipal Council
area, so that the special character and distinct ambience of the town and the
Eco-sensitive Zone are maintained. Development or construction activities at
or around the heritage sites shall be regulated under the statutory provisions
of the State Government, made in accordance with the Model Regulations for
Conservation of Natural and Manmade Heritage Sites formulated by the
Ministry of Environment and Forests in 1995 and as amended from time to
lime.

(h) Ground Water:- Extraction of ground water for the bona-fide agricultural
and domestic consumption of the occupier of the plot is allowed. Extraction of
ground water for industrial, commercial or residential complexes shall require
prior written permission, including the amount that can be extracted, from the
State Ground Water Board. No sale of ground water shall be permitted except
with the prior approval of the Monitoring Committee constituted under
paragraph 4 of this notification. All steps shall be taken to prevent
contamination or pollution of water, including from agriculture activities.

(i) Use of plastics:- No person shall use plastic bags within Matheran
Municipal Council area. The use of plastics, laminates and tetra-packs within
the Eco-sensitive Zone shall be regulated by the Monitoring Committee.

(j) Protection of Hill Slopes:- (i) The Zonal Master Plan shall indicate areas
on hill slopes where construction shall not be permitted.

(if) No construction on existing steep hill slopes or slopes with a high degree
of erosion shall be permitted.



(k) Discharge of effluents:- (i) The discharge of any untreated effluent is
prohibited within the Eco-Sensitive Zone.

(i) No effluent, either treated or untreated, shall be permitted to be discharged
into any water body or water source within the Eco-sensitive Zone.

(1) Solid Wastes:- (i) The local authorities shall draw up plans for the
segregation of solid wastes into biodegradable and non-biodegradable
components.

(i) The biodegradable material may be recycled preferably through
composting or vermiculture and the inorganic material may be disposed of at
environmentally acceptable locations.

(iii) No burning or incineration of solid wastes shall be permitted.

Explanation.- In this notification, "solid wastes" shall include domestic,
industrial, commercial and garden wastes.

(m) Natural Springs:- (i) The catchment area of all natural springs shall be
identified and plans for their conservation and rejuvenation of those that have
run dry in their natural setting shall be incorporated in the Zonal Master Plan.

(if) Strict guidelines shall be drawn up by the State Government to ban
development activities at or near these areas.

(n) Traffic:- No vehicular traffic shall be permitted within the Matheran
Municipal limits, except ambulance and fire engine and use of tractor for
transportation of solid waste.

5. Monitoring Committee:-(1) In exercise of the powers conferred by sub-
section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),
the Central Government hereby constitutes a Committee to be called the
Monitoring Committee, to monitor and ensure compliance with the provisions
of this notification.

(2) The Monitoring Committee shall consists of not more than ten members.

(3) The Monitoring Committee shall consist of a representative each from the
Ministry of Environment and Forests, Central Pollution Control Board,
Department of Environment of the Government of Maharashtra, Department
of Urban Development of the Government of Maharashtra, subject expert
knowledgeable about the Eco-sensitive Zone and at least two representatives
of non-government organisations working in the field of environment (including
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heritage conservation) and the Collector of Raigad District, in the State of
Maharashtra and any other persons or persons nominated by the Central
Government.

(4) The Chairman of the Monitoring Committee shall be an eminent person
with proven managerial or administrative experience and understanding of
local problems.

(5) The Collector of Raigad District shall be the Convener of the Monitoring

Committee.

6. Powers and functions of the Monitoring Committee:- (1) In exercise of
the powers conferred by sub-section (3) of section 3 and read with Section 23
of the Environment (Protection) Act, 1986 (29 of 1986), the Central
Government hereby empowers the Monitoring Committee to discharge the
functions specifically enumerated in the notification and to do all things
incidental thereto (except the function as are required to be performed by the
Central Government under the provisions of the Environment Impact
Assessment Notification of 27th January, 1994, as amended from Lime to
time).

(2) It shall be the duty of the Monitoring Committee to file complaints under
section 19 of the Environment (Protection) Act, 1986 if commission of any
offences under the said Act comes to its notice and in case of non-compliance
of the directions issued by it.

(3) The Monitoring Committee or member of the Monitaring Committee
authorised by it shall file complaints under the Environment (Protection) Act,
1086.

6. Appeal:- (1) Any person aggrieved by a decision or order of the Monitoring
Committee shall prefer an appeal against such decision or order to the
Government of India in the Ministry of Environment and Forests.

(2) Every memorandum of appeal under this paragraph shall precisely state
the facts of the case, the particulars of the decision or order appealed against
and the reasons for being aggrieved by the decision or order and the remedy
sought for and shall be addressed to the Secretary to the Government of
India, Ministry of Environment and Forests, New Delhi.

(3) Every memorandum of appeal shall be made within ninety days from the
date of receipt of the decision or order by the affected person.
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(4) The Ministry of Environment and Forests shall, after giving the parties to
the appeal an opportunity to present their case, dispose of the appeal within
ninety days of date of receipt of the memorandum of appeal.

[F.No.J-20011/1/99-LA.-1II]
Dr. V RAJAGOPALAN. Jt. Secy.
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Annexure-B
(see section 2)

BOUNDARY OF MATHERAN ECO-SENSITIVE ZONE

The boundary of the Eco-Sensitive Zone comprising area of Matheran
Hill Station Municipal Council, contiguous Forest Zone of the Regional
Plan for MMR and Buffer Zone around the Forest Zone shall be defined
as follows:-

Direction

North

East

South

Bounded By

Boundary of the Forest Zone passing through village Jambhivali,
then outer boundary of

the buffer zone passing through Village Jambhivali, Chikhaloli;
then boundary of Forest

Zone passing through village Chikhaloli of Ulhasnagar Tehsil

Boundary of the Forest Zone passing through Village Katrap; then
outer boundary of the

buffer zone passing through villages Shirgacn, Savroli, Varde,
Bhoj, Bensil, Chinvali,

Kasgaon, Goregaon; then boundary of Forest Zone passing
through villages Goregaon,

Davle of Ulhasnagar Tehsil and Bedisagaon of Karjat Tehsil; then
outer boundary of

buffer zone and Forest Zone passing through villages Bedisagaon;
then outer boundary

of buffer zone passing through villages Kushivali, Kalamboli,
Damat, Bhadaval,

Mamdapur, Neral, Mangaon Tarf Waredi, Bhikare, Asai, Bhutiwali,
Pali Terf Varde; then

boundary of Forest Zone passing through villages Pali Tarf Verde,
Umroli, Asane, Kasane,

Vanjale, Kariwali, Paliwali, Bhisegaon of Karjat Tehsil.

The outer boundary of buffer zone passing through village
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West

Bhisegaon of Karjat Tehsil

then outer boundary of buffer zone passing through villages
Warele, Wadvihar,

Sondewadi, Boregaon Kh., Boregaon Bk.; then boundary of Forest
Zone passing through

villages Boregaon Bk., Warose Tarf Wankhal, Naniwal; then outer
boundary of buffer

zone passing through villages Chowk Maniwali, Nadhal, Lodhivali
of Khalapur Tehsil.

Boundary of Forest Zone passing through villages Bhokarpada,
Barwai, then outer

boundary of buffer zone passing through Villages Barwai, Pali Bk.,
Poyanje, Mohope,

Bhingarwada, Bherle, Wardoli, Loniwali, Wangani Tarf Waje,
Ambivali, Vihighar, Nere;

then boundary of Forest Zone Passing through village Nere; then
outer boundary of

buffer zone passing through villages Sangartoli, Cheravali,
Wajapur, Waje, Gadhe; then

boundary of Forest Zone passing through village Gadhe; then
outer boundary of buffer

zone passing through villages Dehrang, Dhodani, Maldunge,
Dhamani, Tamsai,

Khairwadi, Karambeli, Dhundre, Usarli Bk. Ritghar, Khairwadi,
Kondale, Morbe, Ambhe

Tarf Taloje, Shiriavali, Karambeli Tarf Taloje, Wangani Tarf Taloje,
Kondap, Mohodar,

Vavanje, Nitale, Chorme of Panvel Tehsil; then outer boundary of
buffer zone passing

through villages Wadi, Bandhanwadi, Khusavali, Ambhe, Shiravali,
Bohonole, Jambhavali

of Ulhasnagar Tehsil.
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Within the above bounded zone, the entire Municipal Area of Matheran
Hill Station Municipal Council in Karjat Tehsil and entire village of Machi
Prabhal, Maldunge in Panvel tehsil is included in the Eco-Sensitive

Zone.

Note:

i. The Buffer Zone within the Eco -Sensitive Zone shall encompass only
Green Zone 1 and Green Zone 2 of the sanctioned Regional Plan for
Mumbai Metropolitan Region 1996-2011 and in 14 exceptional cases the

Eco-Sensitive Zone Is restricted to Forest Zone.

ii. No area of Urbanisable Zone 1, Urbanisable Zone 2 and Industrial
Zone shall fall within the Eco-Sensitive Zone or the Buffer Zone except

the Urbanisable Zone 1 of Matheran Municipal Council

LIST OF VILLAGES OF MATHERAN ECO-SENSITIVE ZONE

DISTRICT: RAIGAD
TEHSIL: KARJAT

S No.

© o N o b~ W N

— ek ek
D = O

VILLAGE
Asai
Ashane
Bedisgaon
Bekare
Bhadwal
Bhisegaon
Bhutiwali
Damat
Halivali
Kalamboli
Kirwali

Koshane

STATUS
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
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13.
14.
18
16.
17.
18.
19.
20.

Note - The entire file Matheran Municipal Council area is included.

Kushivali

Mamdapur

Mangaon Tarf Waredi
Matheran

Neral

Pali Tarf Waredi
Umroli

Wanjale

TEHSIL: KHALAPUR

S

No.
21.
22,
23.
24.
25,
26.
27.
28.
29.
30.

VILLAGE

Borgaon Bk.

Borgaon Kh.

Chowk Maniwali
Lodhivali

Nadhal

Naniwali

Sondewadi

Wad Vihar

Warose Tarf Wankhal

Wawarle

Partial
Partial
Partial
Full

Partial
Partial
Partial

Partial

STATUS

Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial

Partial
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TEHSIL: PANVEL

S No.
a1,
32.
33.
34.
35.
36.
37.
38.
39.
40.
41.
42.
43.
44.
45.
46.
47.
48.
49.
50.
51.
5,
h3.

VILLAGE
Ambhe Tarf Taloje
Ambivali
Barwai
Bherle
Bhingar
Bhokarpada
Cheravali
Chorme
Deharang
Dhamani
Dhodani
Dundre
Gadhe
Karabel
Karambeli Tarf Taloje
Khairwadi
Kendale
Kondap
Luniwali
Machiprabal
Mahoda
Maldunge
Mohope

STATUS
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Full
Partial
Partial

Partial
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54,
55.
56.
57.
58

89.
60.
61.
62.
63.
64.
65.
66.
67.
68.
69.
70.

DISTRICT : THANE

TEHSIL: ULHASNAGAR

S
No.

¥1.
2.
73.
74.

Morbe
Nere
Nitale
Pali Bk.
Poyanje
Ritghar
Sangatoli
Shriavali

Tamsai

Usarli Bk.

Vavanje
Vihighar
Wajapur
Waje

Wangani Tarf Taloje

Wangani Tarf Waje

Wardoli

VILLAGE

Ambhe

Bandhanwadi

Bendshil
Bhoj

Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Full

Partial
Partial
Partial

Partial

STATUS

Partial
Partial
Partial

Partial
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7.
/6.
a8
78.
8,
80.
81.
82.
83.
84.
85.
86.
87.
88.
89.

Bohonoli
Chikhaloli
Chinchvali
Dhavale
Goregaon
Jambhivali
Kasgaon
Katrap
Kushavali
Savaroli
Shiravali
Shirgaon
Vangani
Varade

Wadi

Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial
Partial

Partial
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Annexure-C

(see section 2)

MODIFICATION TO THE BOUNDARY OF THE ESZ - EXCEPTIONS AND
EXEMPTIONS IN THE 200 M. BUFFR ZONE

Reference Areas or villages Landuse Remarks

Number

corresponding for which

with

the map 1 and 2 exemptions are
sought

Thane District

1 Jambivali, Urbanisable The U-1 zone of Ambernath

Municipal Council

(Ambernath) Zone 1 abuts the F Zone the buffer

zone is less than
200 M. or no buffer is

proposed
2 Jambhavali, Industrial  The |-Zone of Ambernath
Zone Additional Industrial
(Ambernath) and Estate planned by
Urbanisable Maharashtra Industrial
Katrap, (Badlapur) Zone | Development Corporation

and U-l Zone of

Kulgaon Badlapur Municipal
Council abuts the

F-Zone the buffer zone is
less than 200 M. or

No buffer is proposed
Raigad District

3. Goregaon, Vangani  Urbanisable U-2 Zone of the sanctioned
Regional Plan

Zone 2 abutting the F Zone.
4. Vangani Urbanisable U-1 Zone of the dormitory



Neral

Pali Tarf Verde,

Umroli, Asane,
Kasane, Vanjale,
Kariwali, Paliwali,
Bhisegaon
Boregaon Bk.,

Warose Tarf

Wankhal, Naniwal

Chowk Maniwali,

Nadhal, Lodhivali

Barwai, Pali Bk.

Bhingarwada,

Zone 1

Urbansiable

Zone 1
Urbanisable

Zone 2

Morbe Dam

Railway
Line

Road and

Railway
Line

Railway
Line

1135

town planned in the

1973 sanctioned Regional
Plan abutting Forest

Zone

U-1 Zone of 1999
sanctioned Regional Plan

abutting F Zone

U-2 Zone of the sanctioned
Regional Plan

abutting the F Zone.

Earthen dam is under
construction for drinking

water supply benefiting Navi
Mumbai and

other adjoining towns.
Excavation of dam floor

and strengthening of
embankment by using

local material and for
repairs and maintenanc

may be necessary.

The buffer Zone is restricted
upto the railway

line which acts as a physical
buffer for

development.

The buffer Zone is restricted
upto the railway

line which acts as a physical
buffer for

development.

The buffer Zone is restricted
upto the railway
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Bherle line which acts as a physical
buffer for
development.
. Nere, Sangartoli River River acts as the natural
Gadhe buffer, no additional
buffer is therefore proposed.
12. Gadhe River River acts as the natural
Gadhe buffer, no additional
buffer is therefore proposed.
13, Khairwadi River River acts as the natural
Lendhe buffer, no additional

buffer is therefore proposed.

14, Mohodar River River acts as the natural
Nande buffer, no additional

buffer is therefore proposed.

Annexure- D

[see section

4(a)(iv)(3)]

PERMISSIBLE DEVELOPMENTAL ACTIVITES IN MATHERAN ECO-
SENSITIVE ZONE

1. FOREST ZONE

When any land is situated outside Reserve Forest, Protected Forest,
Acquired Forest or Forests as defined as per the Supreme Courts Order
dated 12th December 1996, the development of such land shall be
regulated in accordance with the provisions for Green Zone-2.

2. GREEN ZONE-2
2.1 The permissible uses in Green Zone-2 (G-2 Zone) are as follows:-
(a) Dwelling Units for the bona fide use of the holder as per Revenue

Department records of any cultivated land, held exclusively for the
purpose of agricultureal activities.
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(b) Horticulture, floriculture, and, agricultural and allied activities of rice
and poha mill, poultry farms, cattle stables, piggeries and sheep farms.

(c) Religious places, crematorium and cemetery.
(d) Schools, pre-primary school and health centre.
(e) Clinics and dispensaries.

(f) Roads and bridges, railways, underground pipelines and cables,
electricity transmission lines, communication towers, small check dams
for watershed management, ropeways

2.2 The minimum plot size shall be 0.4 ha.
3. GREEN ZONE-1
3.1 The permissible uses in Green Zone-1 (G-1 Zone) are as follows:-

a. Dwelling Units for the bona fide use of the holder as per Revenue

Department records of any cultivated land, held exclusively for the

purpose of agricultural activities.

Holiday resort and holiday homes.

Educational, medical, social, cultural and religious institutions

along with residential quarters and shops for the staff on plots not

be less than 2.5 ha.

Schools, pre-primary school and health centre.

Clinics, dispensaries and health centres.

Storage of LPG cylinders.

Horticulture, floriculture, and, agricultural and allied activities of

rice and poha mill, poultry farms,cattle stables, piggeries and

sheep farms.

Religious places, crematorium and cemetery.

Parks, gardens, play fields, camping grounds with public

conveniences.

j. Roads and bridges, railways, underground pipelines and cables,
electricity transmission lines, communication towers, small check
dams for watershed management

o

@amopa

)

3.2 The minimum plot size shall be 0.4 ha.
4. URBANISABLE ZONE-2

4.1 The permissible activities in Urbanisable Zone-2 are :-
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a. Dwelling Units for the bona fide use of the holder as per

Revenue Department records of any cultivated land, held

exclusively for the purpose of agricultural activities.

Non polluting scientific institutions

Schools, pre-primary school and health centre

Clinics, dispensaries and health centres

With the prior approval of the Monitoring Committee, hotels,

tourists resorts, holiday homes, motels and club houses

Houses for residential purposes only

Parks, gardens, play-fields and camping grounds with public

conveniences

. Religious places, crematorium and cemetery.

Horticulture, floriculture, and, agricultural and allied activities

of rice and poha mill, poultry farms, cattle stables, piggeries

and sheep farms

Retail shops, whole sale shops, restaurants and banks

Government offices

Garages, petrol pumps, automobile repair workshops

m. With prior approval of the Monitoring Committee, public
services and utility establishment of water treatment plant,
sewage treatment plant, solid waste treatment and disposal
facilities electricity substation, gas works, fire brigade, police
station, telephone exchange, bus shelters, terminals and
depots

n. Roads and bridges,, railways, underground pipelines and
cables, electricity transmission lines, communication towers,
small check dams for watershed management

PO

= o Tl

4.2 The minimum plot size for item (b) to (f) of paragraph 4.1 shall be
2,000

sq. m.
URBANISABLE ZONE-1

5.1 In preparing the sub-Zonal Master Plan for Matheran Municipal
Council area the recommendations of the report titled Matheran: A
Comprehensive Heritage Listing Proposal commissioned by the Mumbai
Metropolitan Region - Heritage Conservation Society shall be taken into
account.

5.2 The development of lands within the Urbanisable Zone-1 of Neral and
Wangani falling outside the area under the Layout prepared as a part of
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the final Regional Plan 1973 shall be regulated in accordance with the
provisions for Green Zone-1.

6. GOATHAN and GAOTHAN EXPANSION

6.1 The following provisions irrespective of Zones shall regulate
Gaothan and Gaothan Expansion.

6.2 The boundary of the Gaothan shall be as shown in the revenue maps
when the Regional Plan came into force.

6.3 Gaothan Expansion may be permitted by the Monitoring Committee
based on needs and requirements of and for existing gaothan residents
only.

6.4 The lands in Gaothan and Gaothan Expansion may be used for any
of the following purposes :

a. Residential.

b. Shops, garages, small eating places, banks and post offices.

c. Schools.

d. Community centres and other social institutions.

e. Religious places.

f. Clinics, dispensaries and health centres.

g. Essential public services and utilities including local Government
offices.

h. Stables for domestic animals subject to limit of 5 animals on each
plot.

. Traditional household industries.
Storage of crop, fodder, manure, agricultural implements and other

T —
"

similar needs
k. Parks, gardens and playgrounds.
I. Public conveniences.
m. Storage of fuels for domestic and commercial uses.

6.5 Floor Area Ratio and Ground Coverage
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Area FAR Ground coverage
Gaothan 1.00
Gaothan 0.40 40%
Expansion

Note: The classification of zones referred to above is as per the
sanctioned Regional Plan of the Mumbai Metropolitan Region,
September 1999.
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[TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORDINARY, PART I,
SECTION 3, SUB-SECTION (ii) DATED 18" JANUARY, 2004]

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION

New Delhi, the 16" January 2004

S.0. 83 (E) — Whereas by the notification of the Government of India in the Ministry of
Environment and Forests number S.O. 133 (E), dated the 4th February, 2003
(hereinafter referred to as the said notification), the Central Government notified
Matheran and surrounding areas an Eco-sensitive Zone (ESZ) and imposed restrictions
on industries, operations, processes and other developmental activities in the said zone.

Now, therefore, in exercise of powers conferred by sub-section (1) read with
clause (v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of
1986) and clause (d) of sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby makes the following amendments in the aforesaid
notification, namely :-

1 In paragraph 2, in line 2, after the words “buffer zone”, the words

“comprising of a total area of 251.56 sq. kms” shall be inserted,

Ll In paragraph 3, the following shall be inserted at the end, namely:-

‘In particular, and without prejudice to the provisions of the said Acts, following
steps shall also be taken:

(@ In any proposal for use of forest area for non-forestry purpose, the
procedure laid down for National Parks and Sanctuaries shall be followed.

(b) Adequate fuel wood plantation shall be undertaken in the surrounding
area to prevent illegal cutting of trees for firewood, etc.

(c) A specific Forest Protection Plan shall be prepared by the Maharashtra
State Forest Department and necessary funds for implementation of the
Protection Plan shall be provided by the State Government on priority basis.”
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3. In paragraph 4,-
(@)  in sub-paragraph(a), in item (iv),

(i) in line 5, after the words “ground coverage for buildings” the words “in
Matheran Municipal limits" shall be omitted,;

(i) in line 10, for the words “In areas other than Matheran Municipal limits:-
" the words “In the Eco-Sensitive Zone:-" shall be substituted.

(b)  in sub-paragraph (h), in line 7, for the figure "4", the figure "5" shall be
substituted.

(c)  in sub-paragraph (n), in line 2, for the words “except ambulance and
fire engine and use of tractor for transportation of solid waste”, the
words “except one ambulance and one fire engine and in addition to
one ambulance and one fire engine as standby” shall be substituted.

4. In paragraph 6, after sub-paragraph (3), the following sub-paragraphs shall be
inserted, namely:-

“(4) It shall be the duty of the Monitoring Committee to inquire into or review
cases of alleged violations of the provisions of the Environment (Protection)
Act, 1986, and the rules made thereunder, and if found necessary in a specific
case, issue directions under section 5 of the said Act.

(5) The Monitoring Committee or any Officer or member of the Monitoring
Committee authorised by it shall be authorised to take action under section

10 of the said Act to verify the facts concerning the issues arising from the
above.”

5. At page 26, in line 1, for the figure and words ” 6. Appeal’, the figure and words
“7. Appeal" shall be substituted.

6. In Annexure-B, in line 2, for the words “MMR” the words “Mumbai Metropolitan
Region (MMR)” shall be substituted.

7. In Annexure-D, sub-paragraph 5.2 shall be omitted.

[F. No. J-20011/1/99-1.A-l1]

Dr. R.R. Khan
Adviser
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 27th August. 2021
5.0. 35392 E).—In exercise of the powers conferred by sub-sectien(1). clause {v) of sub-section (23

and sub-section (31 of section 3 of the Environment {Protection) Act, 1986 (29 of 1988), read with sub-rule
(4y of rule 5 of the Environment {Protection) Rules, 1986, the Central Governmeni hkereby makes the

following further amendiments in the notification of the Government of India in the erstwhile Minisiry of

Environment and Forests, published vide number $.0. 133(E). dated the 4th February, 2003 for declaration
of Matheran and surrounding region in the State of Maharashtra as an ecologically fragile arca. namely: -

{n the said notification. -

(i)

{ii)

Note :

in paragraph 4, in clauseta). in sub-clause(iy. for the words “within a period of two years from the
date of publication of this notification in the Official Gazette and approved by the Minisiny of
Environment and Forests in the Government of India”, the words “and shall be pot approved by the
Competent Authority in the State Government for its effective implementuation” shall be
stbstituted;

in paragraph 5. after sub-paragraph (2), the following sub-paragraph shali be inserted. namely -

“(2A) The tenure of the Monitoring Committee shall be till further orders, provided that the
non-official members of the Committee shall be nominated by the State Government from
time (o time.”,

[F. No. 25/24/2012-ESZ-RF1
Dr. SATISH C. GARKOTI. Scientist *G™

The principal notification was published in the Gazette of India, Extraordinary. Part 11, Section 3
Sub-section (iinvide notification number S.0. 133(E), dated the dth February, 2003 and was !:H
amended vide number S.0). 83(E), dated the 16th January, 2004,

H pim.ic;.. i Die. of Primting @ Gesemment of bndiis Press, Ring Road. Mavapuri, New Delhi-110064
and Published by the Controller of Pablications. Delhi-1100354.

1144

1377



Government of Maharashtra

Department of Environment and Climate Change

15" Floor, New Administrative Building,
Hutatma Rajguru Chowk,

Madama Cama Road. Mantralaya,
Mumbai-32

No-Committec-2019/CR3IG6/ TC-1 Dated: 06" October, 2021

OFFICE MEMORANDUM

Subject: Reconstitution of Monitoring Committee under the Notification 5.0. No. 133 (E) dated
the 4™ February, 2003 (Matheren Notification) declaring Matherern and
“surrounding region in the State of Maharashtra as Ecc-sensitive Zone,

In pursuance of the Notification $.0. No. 133 (E) dated the 4™ February, 2003 (Matheren
Notification) declaring Matheran and surrounding region in the State of Maharashtra as Eco-
sensitive Zone, and under the provisions of sub-section (3) of section 3 of sthe Environment
{Protection) Act, 1986 (29 of 1986) and under the newly inserted provision of (2A) of
Notification S.0 No.3392 (E) dated ol August, 2021, the Government of Maharashtra ta the
Department of Environment & Climate Change hereby reconstitutes the Monitoring Committee

comprising of the following:-

f_l ] Shri. K.P. Bakshi, IAS (Reld), Chairman
‘ 2601, Tower-3, Runwal Greens, Mulund Goregan Link Road, i_
' | Bhandup {West), Mumbui-d400078. Maharashtra. 5
2. Dr. Rakesh Kumar, C SIR, (Environment Expert) " Member
| NEERI Building, 89B. Dr.Annie Besant Road,

Worli, Mumbai-400018 : B
' 3. | David R Cardoz, (Arch. Heritage Expert) Member
' | Edmar 51/C Hill Road. Bandra, Mumbai-400030 ;,

4. | Representative, Minisirv of Environment, Forest and Climate ~ Member |

| | Change, Government of India, New Delhi
i N Representative. Central Pollution Control Board, New Delhi Member .;.
"6, Principal Secretary, Environment & Climate Change Member '
‘ f Department,  Governmemt of Maharashira.  Mantralaya,
| Mumbai-32
7. | Principal  Secretary, Urban Development Department- 1. Member
’ Government of Maharashtra, Mantralaya, Mumbaj-32
8. | Principal Sccretary. Urban Development Department- 2, ~ Member

Government of Maharashira. Mantralaya. Mumbai-32

9. | Collector, Raigad District | Member Secretary |
| ) i i




h‘___.—-_-_‘_-_ﬁ
{iy To ensure monitoring of compliance of the provisions of the (Matheran

.~ Notification) declaring Matheran and surrounding region in the State of
Maharashtra as Eco-sensitive Zone published in the Gazette of India, Extraordinary
Part 11 Section (3) Sub-Section (ii), 8.0. No. 133 (E) dated the 4" February, 2003

2. The terms of reference of the Monitoring Committee are as follows:- 114 6

. (i) To discharge the functions specifically enumerated in the Notification and do all
things incidental thereto (except the functions as are required to be performed by
the Central Government under the provisions of the Environment Impact
Assessiment (EIA) Notification of 14" September, 2006 as amended from time to
time),

3, The Committee or any officer or member of the Monitoring Committee authorized
by the Committee shall file complaints under Section 19 of the Environment
(Protection) Act, 1986, if oftences under the said Act came to the notice of the
Committee.

4. The orders/directions issued by Hon" ble NGT/Supreme Court/ High Court/District
Court as the case may be from time to time w.r.t. Matheran Eco-sensitive zone
shall be complied with by the State Government and the Monitoring Committee.

5. The tenure of the Committee including Chairman and Non-official members shall
be till further orders by the Government of India’ Government of Maharashtra.

6. The Menitoring Commiitee shall meet at least once in a month and dispose of its
assignments within a period of 90 days.

) 2 The quorum for the Monitoring Committee shall not be less than five members
including the Chairman.

8. Expenditure of Monitoring co including TA/DA to the non-official members of the
Committee shall be met by the Collector. Raigad as per the State Goverament

rules.
oL

i\ -
(.l%g/Thakur)

Scientist-I & Deputy Secretary

This is issued with the approval of Competent Authority

To,

. The Chief Sccretary. Government of Maharashtra, Mantralaya. Mumbai-32

2. Shri. K.P. Bakshi. IAS (Retd), 2601, Tower-5, Runwal Greens, Mulund Goregan Link
Road, Bhandup (West). Mumbai-400078, Maharashtra,

3. Dr. Rakesh Kumar, CSIR. NEERI Building. 89B, Dr.Annie Besant Road. Worli, Mumbai-
400018

4, Shri David R Cardoz. Edmar S1/C Hill Road. Bandra, Mumbai-400030



New Delhi.

6. Member Secretary, Central Pollution Control Board, Parivesh Bhawan, East Arjun Nagar,
Delhi-1 10432

7. Principal Secretary, Envirenment & Climate Change Department, Government  of
Maharashira, Maniralay, Mumbai-32

8. Principal Seccrctary, Urban Development Depariment-1, Government of Maharashira,
Mantralay. Mumbai-32

9. Principal Secretary, Urban Development Department-2. Government of Maharashtra,
Mantralay; Mumbai-32

10. Collector. Raigad District

Copy To,

1. Additional Chief Secretary to Hon ble Chief Minister, Mantralaya, Mumbai 32

2. Secretary o Honble Dy, Chief Minister, Mantralaya, Mumbai 32

-

3. Personal Secretary 1o Hon'ble Minister . Environment & Climate Change Dept.
Mantralaya, Mumbai 32

1. Personal Secretary to Hon’ble Minister, (all Other Dept.)

5. Personal Secretary to Hon’ble Minister of State, Environment & Climate Change
Dept. Mantralaya, Mumbai 32

6. Personal Secretary to Hon ble Minister of State. Other Dept. Mantralaya, M umbai 32

7. Secretary to Hon'ble Chairman, Vidhan Parishad, Vidhan Bhavan, Mumbai

8. Secretary to Hon’ble Speaker, Vidhan Sabha, Vidhan Bhavan, Mumbat

9. Personal Secretary to Hon'ble Leader of Opposition, Vidhan Sabha, Vidhan
Bhavan, Mumbai

10. Personal Secretary to Hon’ble Leader of Opposition, Vidhan Parishad, ¥ idhan
Bhavan,Mumbai

11. All Member of Vidhan Sabha and Vidhan Parishad. Vidhan Bhavan, Mumbai

12. Chairman, Maharashira Pollution Control Board, Mumbai

13. Member Seeretary. Maharashtra Pollution Control Board. Mumbai

14. Divisional Commissioners. Raigad

15. All other Mantralaya Departments, Mantralaya, Mumbai

Secretary, Ministry of Environment. Forest and Climate Change, Government of India.
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IN THE SUPREME COURT OF INDIA
ORIGINAL JURISDICTION

I.LA. NOS, 79569, 79576, 159670 AND 159677 OF 2019,
L.A. NOS.14261 AND 14262 OF 2021, I.A. NOS. 40599,
40624 AND 220675 OF 2023, 1.A. NOS.111336 AND
137276 OF 2025

IN
WRIT PETITION (C) NO. 202 OF 1995

IN RE: T.N. GODAVARMAN THIRUMULPAD
-.-.PETITIONERS
VERSUS

UNION OF INDIA AND OTHERS ...RESPONDENTS

JUDGMENT

B.R. GAVAI, CJI

1. The present applications pertain to various issues with
regard to one of the smallest but one of the most popular hill

stations in the State of Maharashtra situated in Raigad

:w';‘,}}‘f; District, namely Matheran. It is situated in the biologically rich
N.Maz;il‘[u 7fiksan

Western Ghats, and is now recognized as an eco-sensitive
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region. It is also a home to several species of flora and fauna,
including the bonnet macaque, Hanuman langur, Malabar giant

squirrel, barking deer, and various endemic orchids, etc.

2. Matheran has a permanent population of approximately
about 4,400 persons, as per the 2011 Census. However, apart
from the permanent population, the region also sees the inflow
of large number of tourists throughout the year and specially
during summer. However, lately, the monsoon tourism has also
become quite popular in Matheran, when the tourists go to enjoy
the monsoon of Matheran. The approximate foot fall of the

tourists is around 8 lakhs in a year.

\/3. Matheran has been known for its uniqueness, inasmuch

as it is recognized as the only pedestrian hill station.

\/ 4. On 21st November 2000, the Government of Maharashtra
communicated its in-principle approval to the Government of
India to declare Matheran as an Eco Sensitive Zone (ESZ). On
12t July 2001, this Court had issued directions in I.A. Nos.669
and 659 in the present proceedings, that in the interim,
Matheran should be recognized as an ESZ. This Court also
expressly restricted all vehicular traffic in the region, except for

an ambulance and a fire engine.
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5. A draft notification was published on 6t February 2002,
and the Final Notification was issued by the Ministry of
Environment and Forest (MoEF) on 4t February 2003. Para 4(n)
of the said notification restricted the movement of vehicular
traffic within the municipal limits of Matheran, except for an
ambulance and fire engine and the use of a tractor for
transportation of solid waste. By a subsequent order dated 21st
July 2003, this Court issued a clarification to its order of 12t
July 2001, to the extent that only one ambulance and one fire
engine should be allowed in addition to one each as standby in
Matheran. In pursuance to the orders passed by this Court, a

Notification dated 16t January 2004 came to be issued.

6. It appears that subsequently taking into consideration the
changed circumstances, the Government of Maharashtra
proposed to lay paver blocks on the road between the Dasturi
Naka to Shivaji Maharaj Statue, which is approximately 4 kms.,
and is a lifeline for the town of Matheran. One of the reasons for
laying the paver blocks was to arrest the soil erosion, inasmuch
as it was found that on account of heavy rains, there was a

possibility of the erosion of soil.
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7. There is another issue with regard to the permission to
operate battery operated e-rickshaws to replace the practice of
hand pulled carts /rickshaws. The Matheran Municipal Council
has, accordingly, made an application to this Court to stop the

practice of hand pulled carts/rickshaws being plyed on the road.

8. Pursuant to the application made by the Municipal
council, the District Collector, Konkan Division opined that the
ESZ notification of 4th February 2003 should be amended to
allow battery operated e-rickshaws in Matheran. On 25%
September 2017, the District Collector, Raigad, wrote to the
Principal Secretary, Department of Environment, Mumbai
justifying the use of e-rickshaws for the benefit of the population
of Matheran. He also recommended an amendment to the

Matheran Rules, 1959 and ESZ Notification.

9. In this background, the matter is pending before last
couple of years on the issue whether the paver blocks should be
permitted to be laid on the road between Dasturi Naka to Shivaji
Maharaj Statue and as to whether hand pulled carts/rickshaws
be replaced with e-rickshaws. In the meantime, an issue as to

whom the e-rickshaws have to be allotted also arose.
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10. On account of various disputes, this Court vide an order
dated 24t July 2024 had requested the Principal District and
Sessions Judge, Raigad to conduct an inquiry and to examine
the process of allotting e-rickshaws. In the inquiry certain issues
were noticed that the genuine rickshaw pullers were not being
allotted the e-rickshaws. This Court, therefore, on 20™ February
2025 directed the State Government to file a proposal for
revising the process of allotment of e-rickshaws, considering the
disputed position. The State, therefore, proposed a six stage
procedure as under:-
() Calling for applications from hand cart pullers
through a public notice,
(i) Calling for objections,
(iii) Personal hearing to the applicant and objector,
(iv) Consideration of reports from administrative
agencies,
(v) Scrutiny of the applications, and

(vij Shortlisting of genuine hand cart pullers.

11. In pursuance to the aforesaid procedure, the State had
conducted an inquiry and after scrutiny only 13 persons were

shortlisted as actual/genuine hand cart/rickshaw pullers. It
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was also found that 6 persons who were earlier genuine hand
cart/rickshaw pullers but who on account of their age could not
engage in hand pulling were willing to undertake the training for
plying of e-rickshaws. It was also found that apart from that
there are about 86 daily wages workers who pull hand

cart/rickshaw, although they are not licence holders.

12. We have heard Mr. K. Parameshwar, learned Senior
Counsel, who is assisting this Court as an Amicus Curiae. We
have also heard Ms. Nina Nariman, learned counsel who
espouses the cause of protection of the environment and the
persons who are owners/the persons dependent on horses for
their livelihood. On the previous occasions Ms. Nariman was led
by Mr. Shyam Divan, learned Senior Counsel. We have also
heard Mr. Colin Gonsalves, learned Senior Counsel who appears
on behalf of the hand cart/rickshaw pullers and Mr. Siddharth
Dharmadhikari learned counsel who appears on behalf of the

State of Maharashtra.

13. Ms. Nariman submits that if the paver blocks are to be
permitted only the clay paver blocks should be permitted. It is
also submitted that while laying the clay paver blocks, concrete

has been used as a bed for paver blocks which serves no

6
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purpose. She, therefore, submits that if the clay paver blocks
are to be laid, they should be laid without having a concrete bed.
Another issue which is flagged by Ms. Nariman, learned counsel,
is that the paver blocks should be permitted only from Dasturi
Naka to Shivaji Maharaj Statue. She submits that if the paver
blocks are also attempted to be laid on the other internal
trekking routes, it would be against the very concept of
Matheran being the only pedestrian hill station. She further
submits that if the paver blocks are to be laid, then a side

strip/way should be kept so that the horses can also ply on the

said route.

14. Ms. Nariman, learned counsel, further submits that if e-
rickshaws are to be permitted, then there should be a restriction
on the numbers of e-rickshaws and that e-rickshaws should be
allotted only to the persons who are genuine hand cart/rickshaw

pullers.

15. On earlier occasions, Mr. Shyam Divan, learned Senior
Counsel, had also assisted this Court on behalf of the
applicant(s) who are concerned with the protection of the
environment and the owners/persons dependent on the horses

for their livelihood. However, Mr. Divan at the relevant time
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during today’s proceedings was on his legs before some other
court. No doubt, even today, Mr. Divan subscquently joined Ms.
Nariman but he permitted her to proceed with the arguments

and chose to assist her.

16. Mr. Gonsalves, learned Senior Counsel, on the other hand
submits that the report of the State Government with regard to
the genuine hand cart/rickshaw pullers is incomplete, as the
report should take into consideration the complete data. He
submits that he has a list of genuine hand cart/rickshaw
pullers, who are dependent upon rickshaw pulling for their

livelihood.

17. Mr. Dharmadhikari, learned counsel appearing for the
State of Maharashtra, submits that the paver blocks are
installed taking into consideration the report of the experts. He
also submits that only the genuine hand cart/rickshaw pullers

would be allotted e-rickshaws.

18. Mr. Parameshwar, learned Amicus Curiae, has been

assisting the Court throughout the proceedings.

19. Mr. Parameshwar submits that with changing times, the
necessary changes are required to be adopted. He submits that

il the clay paver blocks are laid it will rather than adversely
8
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affecting the environment will, in fact, arrest the soil erosion and
will also be beneficial for protecting the road. He further submits
that the rights of the persons who are hand cart/rickshaw
pullers and the right of the persons who are dependent on
horses for their livelihood has to be balanced. He, however,
submits that in the 215t Century, the inhuman practice of one
human being towing other human beings in a hand
cart/rickshaw, has not only to be stopped but should also be
castigated. He submits that if the country is continuing with the
practice of one human being towing other human beings and
that too in a hilly terrain, the same not only attacks the dignity
of the individual but also depicts a very sorry picture. To
buttress his submission, he relies on the judgment of this Court
in the case of People’s Union for Democratic Rights and

Others v. Union of India and Others’.

20. In this background, we are called upon to consider the
following issues:

(i  As to whether the paver blocks should be permitted

to be laid on the road between the Dasturi Naka to

Shivaji Maharaj Statue, which is the main road that

1(1982) 3 SCC 235
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connects Matheran from Dasturi Railway Station to
the last point inasmuch as most of the habitations
are situated on this road. The internal roads are also
accessible from the said main road;

(i) If the answer to issue (i) is in the affirmative, then
which type of paver blocks should be permitted to be
laid down;

(iii) As to whether e-rickshaws should be permitted on
the said road between Dasturi Naka to Shivaji
Maharaj Statue or not;

(iv) If the answer to issue (iii) is in the affirmative, then
we would have to consider as to what should be the
number of e-rickshaws that should be permitted to
be plyed on the said road,;

(v) The last issue that would, accordingly, be required to
be considered is as to who should be the persons to
whom the said e-rickshaws be allotted to.

21. Insofar as the laying of the paver blocks is concerned, we
had requested the Indian Institute of Technology, Bombay (for

short, “II'T, Bombay”) to submit a report.
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22. Inaccordance with the directions issued by this Court, the
IIT Bombay submitted a report, as under:
(i Clay paver blocks were in fact an eco-friendly option
that offer good slip resistance in rain prone areas;
(i) They have a low water absorption rate, allowing
better drainage to be maintained;
(iif) Their colour and texture enhances visual appearance
of the pathways;
(ivy They minimize waste, can be efficiently produced
locally, and are recyclable and reusable.
23. The report further recommended that sand blasting could
be undertaken prior to every monsoon, to avoid the clay paver
blocks becoming slippery. Other measures that were
recommended were to increase drainage and prevent
waterlogging by inclusion of a non-woven geotextile layer
beneath the sand bedding, cambering of roads to help reduce
erosion, construction of contour bunds, inclusion of lateral
drains, and rumble strips for foot support.
24. However, since Mr. Divan, learned Senior Counsel, was not
satisfied with the said report of IIT, Bombay, we thought it fit

that the matter be examined by the National Environmental and
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Engineering Research Institute (for short, “NEERI”). Accordingly,

vide order dated 19t March 2025, this Court directed the NEERI

to examine and submit its report to this Court on the following

issues:

(1)

(i)

(iv)

As to whether it is necessary to install the paver
blocks in order to avoid soil erosion;

As to whether there could be any other alternative
than installation of clay-paver blocks, in order to
avoid the soil erosion;

As to whether, installation of paver blocks would
arrest the soil erosion;

As to whether the use of clay-paver blocks instead
of the concrete paver blocks would address the

issue.

25. NEERI, which is undoubtedly one of the most prominent

institutions in the matters of environmental studies and

research submitted its report with regard to the necessity of

laying the paver blocks. It will be relevant to refer to the

following observations of NEERI in its report:

“The trampling effect of horses will reduce soil
aggregate stability which ultimately increases the soil
movement with water and air (...). It was found
during the site inspection that, the mud road paved
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with laterite near the Charlotte Lake is weakened
mainly by the movement of horse. (Figure 6). In order
to avoid soil erosion on mud road, a material which
can withstand the force of rain and the trampling
effect of horses is required in the Matheran region.
Hence, paving off road with suitable material is the
best method for arresting soil erosion.”

26. It can thus be seen that NEERI also concurred with the
report of IIT Bombay and came to a specific finding that in order
to avoid soil erosion, paving of road with suitable material was
the best method for arresting soil erosion. It is further observed
in its report, as under:
“Paver block installation is a solution for arresting
soil erosion of mud road in Matheran. With the
installation of paver blocks, the soil will not be
exposed to rain as well as the trampling effect of

horses. Hence, the detachment of individual soil
particles from the soil mass will be reduced.”

27. It can thus be seen that NEERI also observed that with the
installation of the paver blocks, the soil will not be exposed to
rain as well as the trampling effect of horses, hence the
detachment of individual soil particles from the soil mass will be
reduced. The NEERI, therefore, recommended thus:
“Based on the site inspection it is found the clay
paver block installed in 2022 is having enough
potential to resist the trampling effect of horses.

Because, the inspection team couldn't see much
changes on the surface of clay paver blocks. It was
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1160



reported by Dr. Abhay Bambole that the
comprehensive strength of the material was (...)
equivalent to M40 grade concrete paver block. Hence,
clay paver block can be considered as the best
solution for arresting soil erosion on mud roads of
Matheran, an eco-sensitive zone.

In addition to the soil erosion on mud road, a study
on soil erosion of the Matheran region is needed for
its prevention with the objective to (i) Assess the soil
erosion potential of the region; (ii) Identify potential
soil erosion sites in the region and prepare of
management plan.”

28. It is thus clear that the NEERI came to a specific finding
that clay paver blocks can be considered as the best solution for
arresting soil erosion on mud roads of Matheran and Eco

Sensitive Zones.

29, Time and again, we have observed that this Court cannot
sit in an appeal over the wisdom of experts. The two expert
bodiesi.e., IIT, Bombay and NEERI have examined the issue and
found that laying of paver blocks was necessary to arrest the soil
erosion. They also found that the paver blocks is the best

solution.

30. We are, therefore, inclined to accept the recommendation
of the IIT, Bombay and NEERI that the laying of clay paver

blocks is a best solution for arresting the soil erosion.
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31. The next issue is as to whether the practice of towing by

hand the carts/rickshaws should be permitted or not.

32. As early as in the year 1982, this Court had an occasion to
consider the issue in the case of People’s Union for Democratic
Rights (supra). It will be appropriate to refer to the following

observations:

“12. Article 23 enacts a very important fundamental
right in the following terms:

“23. Prohibition of traffic in human beings
and forced labour.—(1) Traffic in human
beings and begar and other similar forms of
forced labour are prohibited and any
contravention of this provision shall be an
offence punishable in accordance with law.

-----------

But there are certain fundamental rights conferred by
the Constitution which are enforceable against the
whole world and they are to be found inter alia in
Articles 17, 23 and 24, .ieerrsone It is Article 23 with
which we are concerned and that article is clearly
designed to protect the individual not only against the
State but also against other private citizens. Article 23
is not limited in its application against the State but it
prohibits “traffic in human being and begar and other
similar forms of forced labour” practised by anyone
elsc. The sweep of Article 23 is wide and unlimited
and it strikes at “traffic in human beings and begar
and other similar forms of forced labour” wherever
they are found. ............... Now there was one feature
of our national life which was ugly and shameful and
which cried for urgent attention and that was the
existence of bonded or forced labour in large parts of
the country. This evil was the relic of a feudal
exploitative society and it was totally incompatible

15

1162



with the new egalitarian socio-economic order
which “we the people of India” were determined to
build and constituted a gross and most revolting
denial of basic human dignity. ............. This is the
reason why the provision enacted in Article 23 was
included in the Chapter on Fundamental Rights.
The prohibition against “traffic in human beings and
begar and other similar forms of forced labour” is
clearly intended to be a general prohibition, total
in its effect and all pervasive in its range and it is
enforceable not only against the State but also
against any other person indulging in any such
practice.

18 What are the forms of “forced labour”
prohibited by that article and what kind of labour
provided by a person can be regarded as “forced
labour” so as to fall within this prohibition? ........ This
Article strikes at forced labour in whatever form it
may manifest itself, because it is violative of
human dignity and is contrary to basic human
values. The practice of forced labour is condemned in
almost every international instrument dealing with
human rights. It is interesting to find that as far back
as 1930 long before the Universal Declaration of
Human Rights came into being, International Labour
Organisation adopted Convention No. 29 laying down
that every member of the International Labour
Organisation which ratifies this convention shall
“suppress the use of forced or compulsory labour in all
its forms” and this prohibition was elaborated in
Convention No. 105 adopted by the International
Labour Organisation in 1957. The words “forced or
compulsory labour” in Convention No. 29 had of
course a limited meaning but that was so on account
of the restricted definition of these words given in
Article 2 of the Convention. Article 4 of the European
Convention of Human Rights and Article 8 of the
International Covenant on Civil and Political Rights
also prohibit forced or compulsory labour. Article 23
is in the same strain and it enacts a prohibition
against forced labour in whatever form it may be
found. ....... We do not think it would be right to place
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on the language of Article 23 an interpretation which
would emasculate its beneficent provisions and defeat
the very purpose of enacting them. We are clearly of
the view that Article 23 is intended to abolish
every form of forced labour. ........ Every form of
forced labour, “begar” or otherwise, is within the
inhibition of Article 23 and it makes no difference
whether the person who is forced to give his labour
or service to another is remunerated or not. Even
if remuneration is paid, labour supplied by a person
would be hit by this article if it is forced labour,
that is, labour supplied not willingly but as a result
of force or compulsion.

---------------

This article strikes at every form of forced labour
even if it has its origin in a contract voluntarily
entered into by the person obligated to provide
labour or service. The reason is that it offends
against human dignity to compel a person to
provide labour or service to another if he does not
wish to do so, even though it be in breach of the
contract entered into by him. There should be no
serfdlom or involuntary servitude in a free
democratic India which respects the dignity of the
individual and the worth of the human person.
Moreover, in a country like India where there is so
much poverty and unemployment and there is no
equality of bargaining power, a contract of service
may appear on its face voluntary but it may, in reality,
be involuntary, because while entering into the
contract, the employee, by reason of his economically
helpless condition, may have been faced with Hobson's
choice, either to starve or to submit to the exploitative
terms dictated by the powerful employer. ....... i

[emphasis supplied]

33. It can thus be seen that this Court in the said case had an

occasion to consider the effect of Article 23 of the Constitution
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of India, which prohibits traffic in human beings and forced
labour. The Court found that with the new egalitarian socio-
economic order which “we the people of India” were determined
to build; forced labour, in whatever form, is violative of human
dignity and is contrary to the human order. The Court gave
an expanded meaning to Article 23 and held that Article 23
intended to abolish every form of forced labour. The Court also
found that even if remuneration is paid, labour supplied by a
person would be hit by Article 23, it it is a forced labour i.e.,
labour supplied not willingly but as a result of force or

compulsion.

34. The persons towing hand cart/rickshaw in Matheran do
so not of their own choice but since they have no other source
of livelihood. Permitting such an inhuman practice, which hits
the concept of human dignity in a country like India, which is
marching towards becoming a developed country from a
developing country, belittles the constitutional promise of

social and economic justice.

35. In a similar situation, this Court in the case of Azad

Rickshaw Pullers’ Union and Others v. State of Punjab
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and Another? considered the issue of rehabilitation of manual

rickshaw pullers in Punjab. In his inimitable style, Justice

Krishna Iyer observed thus:-

“l. No higher duty or more solemn responsibility
rests upon this Court than to uphold every State
measure that translates into living law the
preambular promise of social justice reiterated in
Article 38 of the Constitution. We might have been
called upon to examine from this angle of
constitutionalised humanism, the vires of the Punjab
Cycle Rickshaws (Regulation of Licence) Act, 1976
(Punjab Act 41 of 1976) (“the Act” for short), designed
to deliver the tragic tribe of rickshaw pullers, whose
lot is sweat, toil, blood and tears, from the
exploitative clutches of cycle rickshaw owners by a
statutory ban on non-owner rickshaw drivers.”

36. Though the said case does not pertain to the hand
cart/rickshaw pullers but to the cycle rickshaw pullers, this
Court found that even such a practice of cycle rickshaw
pullers was not consistent with the preambular promise of
social justice as contained in Article 38 of the Constitution of

India. The Court further observed thus:

“11. (...) It is a notorious fact that rickshaw pullers
have an occupational hazard and suffer from
pulmonary tuberculosis and so, the State must be
deeply concerned progressively to replace rickshaw
pulling with mechanical propulsion. It would appear
that short of scooters there are mechanised cycle
rickshaws which are fairly inexpensive and which are

2 (1980) Supp. SCC 601
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being experimented with. Such vehicles may be a
boot to the miserable who now torture themselves to
keep body and soul together. After all, the quality of
life of the weakest in society is the true measure of
social justice.”

37. The above words depict the agony which the rickshaw
pullers were undergoing. The Court observed that they suffer
from pulmonary tuberculosis and the State must be deeply
concerned progressively to replace rickshaw pulling with
mechanical propulsion. The Court further observed that such
vehicles may be a boot to the miserable who now torture
themselves to keep body and soul together. It also observed
that the quality of life of the weakest in society is the true
measure of the social justice.
38. In light of this observation, it will also be relevant to
consider a recent medical study of the manual rickshaw
pullers in India, which reads thus:
“Overall 61.0% of rickshaw pullers were suffering
from either acute or chronic health problems during
their lifetime and almost half (49.5%) of them had at
least one spell of sickness in the last 15 days. Factors
like the consumption of tobacco and alcohol, and the
low socioeconomic status might be contributing to
the health problems. (...) The chronic illnesses,
among study subjects, were found to be of dental
origin (32.8%), vascular origin (31.1%) including
varicose veins, and musculoskeletal problems

(30.1%) including generalized body ache and leg
pain. The possible attributes to these problems might
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be poor personal hygiene; a high rate of tobacco
consumption; long hours spent on pedaling
rickshaws. In a study from Odisha, India,
musculoskeletal pain problem was found as the
major morbidity (91.7%) among the study subjects
followed by gastrointestinal problems (55.9%),
ophthalmic problem as impaired vision (51.0%).
Aches and pains, and physical weakness constitute
43% of all chronic ailments, likely to be associated
with rickshaw pulling itself, reported from
Bangladesh. (...) The majority of the study subjects
(73.4%) in the present study had BMI within the
normal limits. However, 24.6% of them were
underweight and only 2.0% were overweight. Similar
observations have been reported from Odisha and
may be due to the nature of the job involving intense
physical activity for prolonged durations.”

39. The study shows that 61% of the rickshaw pullers were
suffering from either acute or chronic health problems during
their lifetime and almost half of them had at least one spell of
sickness in the last fifteen days. It was found that long hours
spent on pedaling rickshaws lead to musculoskeletal pain
problem amongst 91.7% of the persons who were subjected to
the study. Again, it must be noted that this was also a report
with regard to those plying cycle rickshaws. If this is the case
of the cycle rickshaw pullers, one can only imagine the plight

of the hand cart/rickshaw pullers.

40. In the totality of circumstances, we are at pains to

observe that even after 45 years of the observations made by
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this Court in the case of Azad Rickshaw Pullers’ Union
(supra), the inhuman practice of a human being towing other
human beings is still very much prevalent in the town of
Matheran. The question that we will, therefore, have to ask

ourselves is as to whether we, as a society, are alive to the
constitutional promise of social and economic equality and

social and economic justice.

41. The answer, unfortunately, will have to be in the

negative.

42. Continuing such an inhuman practice even after 78
years of the country getting its freedom and after 75 years of
the Constitution being enacted and promising social and
economic justice to its citizens, in our view, would be betraying

the promise given by the people of India to themselves.

43. We, therefore, find that the practice of permitting hand
pulled carts/rickshaws needs to be stopped forthwith. At the
same time, the question that would arise next is, if we stop
this practice what will happen to those who are dependent on

it for their livelihood.

44. The answer to that was given way back in the 1980s in

the case of Azad Rickshaw Pullers’ Union (supra).
22
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Forty-five years of technological development in the country
has now led to the introduction/invention of e-rickshaws,
which are not only environment friendly/cause the least
pollution but also prevent the human beings from adopting

practices that hit at an individual’s dignity.

45. We, therefore, find that the State which has also a duty
under the Directive Principles of State Policy to ensure that
social and economic justice is done to the citizen, should form
a scheme for rehabilitation of these hand cart/rickshaw

pullers so that they are not deprived of their livelihood.

46. We may gainfully refer to a scheme, which is
implemented in the town of Kevadia (Sardar Patel Sarovar) in
the State of Gujarat. The State of Gujarat in collaboration with
the Statue of Unity Area Development and Tourism
Governance Authority (SOUADTGA) has purchased a number
of e-rickshaws. The said e-rickshaws are given on a nominal
hire basis to the tribal women residing in the vicinity of the
Sardar Patel Sarovar. It has become a famous tourist spot and
hundreds of Adivasi women have not only become self-

dependent but have also flourished on account of this scheme
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which has been implemented by the State of Gujarat and

SoUADTGA.

47. We, therefore, find that it will be appropriate that the
State of Maharashtra studies the said scheme and implements
the same in the town of Matheran so that not only the genuine
hand cart/rickshaw pullers are rchabilitated but also the
other underprivileged persons in and around the town of
Matheran, including the Adivasi women, are benefited

therefrom.

48. As we understand from the said Scheme, the ownership
of the e-rickshaw is with the SoUADTGA. During the night
hours, the e-rickshaws are charged and, in the morning, the
tribal women, on a payment of a certain amount, are given the
e-rickshaw for plying for the day and whatever is the surplus
above the rental amount, which we understand is a
substantial amount, is retained by them as a reward for their

labour.

49. In the light of the aforesaid, we dispose of the present
batch of applications by issuing the following directions:-
() The State Government is permitted to lay the

clay paver blocks on the road between the
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Dasturi Naka to Shivaji Maharaj Statue. While
laying clay paver blocks, we direct that no
concrete bed shall be laid below the said clay
paver blocks, however, the other measures, as
recommended by the IIT Bombay to increase
drainage and prevent waterlogging such as
inclusion of non-woven geotextile layer beneath
the sand bedding, cambering of roads to help
reduce erosion, construction of contour bunds,
inclusion of lateral drains, and rumble strips for
foot support shall be implemented. Needless to
also state that the recommendations given by
the NEERI shall also be given effect to. Needless
to state that if any concrete paver blocks are
laid and if any concrete bedding is laid below
the paper blocks the same shall be removed and
replaced by the bedding as recommended by the
[IT, Bombay and NEERI. Similarly, if any
concrete paver blocks are already laid, they
shall be removed and replaced by clay paver

blocks;
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(i)

(ii)

We clarify that though the clay paver blocks
would be permitted to be laid on the road
between Dasturi Naka to Shivaji Maharaj
Statue, no paver blocks would be laid on the
internal roads and in no case on the trekking
routes. We find that this measure, apart from
providing an accessible road from Dasturi Naka
to Shivaji Maharaj Statue and easy movement
of the e-rickshaws would also ensure that the
internal roads and the trekking routes are
exclusively available only for the trekkers and
for the persons dependent on the horses for
their livelihood. This will balance the right of
the hand cart/rickshaw pullers and the persons

dependent on the horses;

We direct the State of Maharashtra to forthwith
stop the practice of plying hand pulled
carts/rickshaws in the town of Matheran in a
phased manner and in any case within a period

of six months from today;
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The State Government shall evolve a scheme
taking the scheme applicable in Kevadia to be a
model scheme. The State or an authority
constituted on their behalf would purchase the
e-rickshaws and give them on a hire basis on
payment of a fixed amount to the genuine
rickshaw pullers or the other underprivileged
persons, including Adivasi women. Needless to
state that the genuine hand cart/rickshaw
pullers would be given a priority in the matter

of allotment of such e-rickshaws on hire basis.

Insofar as the identification of the genuine hand
cart/rickshaw pullers is concerned, since many
flaws have been found by the learned Principal
District Judge, Raigad in his inquiry and since
Mr. Gonsalves, learned senior counsel, is not
satisfied with the modus operandi of the State
Government, we direct the Matheran
Monitoring Committee under the Chairmanship
of the Collector, Raigad, which is constituted

under the ESZ Notification to identify the
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(vi)

persons who are genuine hand cart/rickshaw
pullers. The number of e-rickshaws to be
permitted would also be determined by the said
Committee taking into consideration the ground
realities. The remainder of the e-rickshaws, if
available, would be allotted to the
underpriviledged persons residing in and
around Matheran and preferably to Adivasi
women who on account of the same will have an
opportunity to earn their livelihood and become
self-dependent, as is done in the case of the
scheme implemented in Kevadia, Gujarat.
Needless to state that the State Government
shall also bear the expenses for providing the
necessary training to the genuine hand
cart/rickshaw pullers and the other allottees,

who are found to be cligible.

We clarify that the State Government would be
at liberty to implement the aforesaid scheme
through Corporate Social Responsibility (CSR)
Funds or any other mode available to it.
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(vii)

However, we clarify that non-availability of
funds would not be treated as an excuse for not
implementing the aforesaid scheme. We
earnestly hope that the State would render all
necessary assistance in stopping such an
inhuman practice, which hits at the basic

human dignity, in the right perspective.

Needless to state that while undertaking
aforesaid exercises, the State Government and
relevant authorities shall ensure that the
character of Matheran as a pedestrian hill
station, which is unique to the town of
Matheran, shall be maintained to the extent

possible.

50. Before we part with the judgment, we express our deep
appreciation for the valuable assistance provided by Mr. K.
Parameshwar, learned Amicus Curiae ably assisted by Mr.
M.V. Mukunda, Ms. Kanti, Mr. Shreenivas Patil, Mr. Raji
Gururaj, Mr. Veda Singh, and Mr. Prasad Hegde, learned
counsel. We also express our deep appreciation to Ms. Nina

Nariman, learned counsel, ably assisted by Mr. Shyam Divan,
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1177

learned Senior Counsel and Mr. Colin Gonsalves, learned
Senior Counsel, ably assisted by Mr. Vivek Vishal Gautam,
Mr. Lalit Mohan and Mr. Paul Kumar Kalai, learned counsel.
We also express our deep appreciation to Mr. Siddharth
Dharmadhikari, learned counsel for the State of Maharashlra,

for being responsive to the suggestions given by the Court.

(B.R. GAVAI)

....‘.........‘.C.I.'..'IlIIIIII‘..J

(K. VINOD CHANDRAN)

NEW DELHI;
AUGUST 06, 2025.
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